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No, F2STERC2008/¢ Dated, Agartala. the 29th April, 2010.

NOTIFICATION OF
(Tripura Electricity Grid Code)Reguiations, 2010,

in exercise of the powers conferred on Cemmissicn by sub section (1) and ciause (zp) of

sub section (2) of section 181 read with clause (h) of sub section (1) of saction 86 of the
Electricity Act 2003 (36 of 2003) the Tripura Electricity Regulatory Commission (TERC) hereby
makes the following Regulations -

1

.2

Chapter-1
General:-

Short tifle, commencement and interpretation :

I \/’T -hes-e Regulations may be called the Tripura Electricity Regulatory Commission
{State Electricity Grid Code) Regulation, 2010 or in short TEGC.

il These Regulations shall come inte force on the date of their publication in the
official gazette uniess otherwise sizied in these Regulations and shail be
concurrent within the area of jurisdiction of the Tripura Electncity Reguistory
Commission,

Definitions:

4.2.4  'n these Regulations unless the context otharwise requires the

(i) “Act” means the Blacincity Act, 2002

{11} “Agency/Eniity” means Agency/Entity as thzdified in Tanff Regulations,
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«ALDC" means Area Load Despatch Center

sauytornaiic Voltage Regujator” or “AVR® means a continuously acting
automatic excitation coniral system to control the voltage at the generawor
terminals of 2 generating unit.

«ART" means Availability Based Tariff as specified in the Tariff Regulations.

smanefigiary” means an agency who draws andior injects power fromfio State
Grd

ssiack Start Procedure™ or “BSP" means the procedure necessary 1o bring
back normaloy in the Grid from 2 black out.

apjlateral Exchange of Power” means exchange of power under any
agreement between the persons as allowed under the Act.

veCGT? means Combined Cycle Gas Turbine
“CEA” means Central Electricity Authonty.

acommissicn” means the Tripura Eiectricity Regulatory Commission in short
called TERC.

“Constituents” means any Agency/Entity connected to the State Grid System.
“CPP” means Caplive Power Plant as specified in Tariff Regulations.
“CTU” means an Central Transmission Utility.

“Demand” means the demand of active power in MWW, reactive power in MVAR
and apparent power in MVA of electricity unless otherwise mentioned.

“Distribution Licensee” means a person exempted either under section 13, ot
under section 8, or a person who has been granted a license by the Commission
under section 14 of the Act including a deemed licensee under first third fourth
and fifth proviso to the section 14 of the Act to distribute electricity within its area
of supply.

“Distribution Recorder” or "DR" means a device provided to record the
behavior of the pre-selected parameters of the system during an event.

“EHT” means extra high tension or extra high voltage (EHV) when the voltage
exceeds 33000 volts, subject, however, 10 the percentage variations allowed by
Safety Regulations.

“Entity” means entity as defined in Teriff Regulations.
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{xx)  “"Event” means an unscheduled or unpianned occurrence on 2 Grid including
fauits, incidents, break downs and forced cutage.

(xx1)  “Event Logger” or “EL" means an automatic device provided to record the
sequence of operation in time of the relays/equipments at a location during an
event.

(xxif) “Ex-Power Plant” means net sent out of a generating station in MW/MWH

measured at all outgoing lines/feeders from the generating station.

(x:aity “Fault Locator” or “FL" means a device installed at the end of a transmission

line to measurefindicate the distance at which a line fault may have occurred.

(xxiv) “Force Majuro”™ means any event which is beyond the conirol of the parties
which they could not foresee or with a reasonabie amount of diligence could not
have foreseen or which couid not be prevented and which substantially affect the
performance by either party such as but not limited to -

{8) Natural phenomena, including but not limited to floods, droughts, earthauakss

and epidemics.

(b) Acts of any Government, domestic or foreign including but not limited to war
deciared or undeclared, hostilities, priorities, quarantines, embargoes.

(c) Riotor Civil commotion.
{d) Grid's failure not attributable to parties.

(xxvy “Forced Qutage” means an outage of a Generating Unit or a {ransmission
facility due to a fault or other reasons which has not been planned.

{xxvi) “Generating Station” means Generating Stations including CPPs.

(xxvil) “Governor Drogp” means in relation to the operation of the Governor of a
Generating Unit, the percentage drop in speed which would cause the
Generating Unit under free governor action to change its output from zero to full
load.

(xxviig) METY means Gas Turbine.
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oy “HT" means High Tension {HT) or High Yoleae (HV) whers the yoltage cuseads
£50 Volt but not exceats 33,000 volts under normal conditions, subiect, HOWeVer,
tn the percentage variation allowed uncer e Safsty Regulations.
sinter State Generating Station” or “ISGS" means 3 generating station owned
gy any generaling company in which twa ©f more then two States have 3 share

and whose scheduling is to be coordinated by the RLDC concermed.
(i) “iE Rules” means Indian Electricity Rules, 41956.

. cwipy “Licensee” means @ person who has hesn granted license by the Commission
under section 14 of the Act for distripution and/or transmission of electricity and
also includes & deemed licensee unaer proviso 10 saction 14 of the Act or

persons exempted under section 13 or section 8 of the Act in the State.

(i) 4| HG" means Liguefied naturai Gas.

4 niyt “LTY means Low Tension (LT) of low Voliage (LV) where the volage does not
exceed 250 Volts, subject, however, to the percentage variations aliowed under

the Safety Regulations.

{aNnY) «ACR” means waximum Continuous Rating i.e. ine maximum My output
capacity of a generating unit which is sustainable on a continuous basis under
specified conditions.

(ocedd) “MTT means Medium Tension of Medium Voltage (MV} where the vcitage
exceeds 250 volts but does not exceed 650 yoit under normal condition, subject,

however, to the percentage variations allowed under Safety Regulations.

fxoocvii) “Open Access Customer” means the Open Access Customer as defined in

Open Access Reguiations.

(oxxviii) “Open Access Regulations”™ means the Open Access Regulation as specified
in Tariff Reguiations.

(xxxix) “Open Access Source” means Open Access source as specified in Open
Access Regulations.




{xfiv)

{xivy

(xIvi)

fulvin)
{xbvii)

txtix)

(1)

(1)

Tripura Gazetle, Extraordinary Issue. July 15, 2011 A. D

“Pool Account” means an account to be prepared and operated by SLDC for
payments regarding Unscheduled interchanges and reactive energy exchanges
in the State Grid.

“Power Purchase Agreement” or “PPA" betweern the entities means the

commercial agreement between two agencies for the purchase/sale of power.

“REF Relays” means Restricted Earth Fault Relay.

“Regional Grid” means the entire synchronously connected "Regicnal Grid”
specified in the Grid Code and connected to the territorial jurisdiction for which
RLOC has been established.

“Regulations” means the Regulations made under the Act.

“RLDC” means Regional Load Dispaich Centre concerned to the territorial
jurisdiction under which State is being considered in accordance with sub-section
(1) of section 27 of the Act.

“RPC” means Regional Power Committee concernad to the Region under which
State is being considered in accordance with the resciutions under clause {55) of
section 2 of the Act.

“Rules” means the Rules made under the ‘Act' by the State Commission.

“ROR"™ means the Run of the River.

“Safety Regulations” means Regulations framed by Authority under section 53
of the Act or Indian Electricity Rules, 1956,

“81.DC” means SLDC as specified in Tariff Regulations.

“Spinning Reserve” means reserve margin of part loaded generalting capacity
that is synchronized to the State Grid and is ready to provide increased
generation at short notice pursuant to dispatch instruction or instantaneously in
response (o a frequency drop. !
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“Stapnding Committee” for transmission planning means & commitice
constituted by the CEA to discuss, review and finalize the iSTS and associated
Intra-State Transmission systems.

«§TS" or 'State Transmission System” is gonsisting of intra-State Transmission
System of the State comprising of transmission lines of owners of dedicated
transmisston lines, STU and Transmission Licensees in State Grid.

wgTU" or “State Transmission Utility” means STU as specified in Tariff
Regulations.

sState” means State of Tripura.
“State Government’ means Government ci Tripura.

«gtate Grid” to be mean the entire synchronously connected grid of power
system of the State inciuding the State Transmission System along with the
concerned grid of the Distribution Licensee with embedded generating stations,

any.

“gtatic VAR Compensator” of 'SVC" means an electronically controlled facility
designed for the purpose of generating or ahsorbing reactive power.

«Tariff Regulations™ means the Regulations framed by the Commission under
section 81 af the Act.

“Trapsmission Licensee” means Transmission Licensee as specified in Tariff

Regulanons.

sTransmission System” mean the iransm ission svsiem as speciied in the Tanff

Reguiztions.

«FR” means Under Frequency Relay.

sUger” means a personfagency Using the katra-State Transmission System
"WAR" means Reactive Power.

“TSECL” means Tripura State Sleciriaity Corporation Lid.
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Words and expression used and not definzd i any of the Reguletions shall have the
meanings 2¢ defined in the Act.

Applicability :-

These Regulations zre applicable to SLDC and all the entities connected to the State
Grid and under the purview of TERC. In case of any nconsistency between the Indian
Electricity Gri¢ Code and State Grid Code, the provision of Indian Electricity Grid Code
shzll prevail.

Introduction, Objective, Structure and Functional Responsibilities !

Introduction:-

in Tripura State there is only one licensee namely TSECL who is responsible for entire
distribution, transmission and generation of Power within the State. At present OTPC
(ONGC — Tripura Power Company Put. Lid.), Power Grid Corperation of India Ltd,
NEEPCO Ltd. are functioning in the OState. TREDA (Tripura Renewable Energy
Development Agency, is also endeavonn)  power generation from the Renswable
Sources. SLDC {Staie Load Despatch Certre) is under TSECL, is monitoring Grid
operations of the State Grid and RLDC (Fegional Load Despatch Centre) Shiliong is
monitoring the Grid operation of the Regional Grid (NE Grid) in accordance with the Crid
Code and as per agreed principksin the RPC in line with the stipulation of sub section (4)
of section 29 of E.A 2003,

Objective
The TERC lays down

{i) the principles, the guidelines and standards to be fcnuovfed by various agencies
and participants in the system to pan, develop, axpan::'l, maintain and operate
the State Grid in most efficient, equitable, reliable, safe and economic manner.

(i Suitable measures for connectivity with State Grid for all generating stations,
transmission licensees and distribution licensees.

(i) The standard of the service for compliance by all participants with regard to
quality and relability,

e
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(iviy The ways and means of planning of the State Transmission System and s
development.

{v) The methods of operafion of the State Grid under normal. abnormal and
smergency conditions.

(i} Documentation of the principles and procedures, which define the relationship
hetween various users of the §TS and SLDC.

(viiy ~ Facilitates peneficial open access of electricity by providing a common basis ¢f
operation of STS applicable to all users of the system.

(vii) ~ Ensure economy and efficiency in the operation of the State Grid in the State and
to achieve compliance with the grid standard on diraction of SLDC by every

licensee and others involved in operation of the State Grid.

143 Functional Responsibilities:

The functions of STU, sLDC, entities and consumers shall be consistent with the

provisicns of the Act relevant to Staie Grid Code, their funciions shall be as follows -
{1y State Transmission Utiiity {STU)

(2) The STU shali play the main role for evacuation of power generaied by generating
stations that are connected to the TS supply of power to entities engaged In
distributing electricity, exchange of power ameng entities and exchange of power
through inter-conne ction with CTU.

(o) The STU shall also be responsit e for coordinating, managing and servicing of the
State Gric Code.

(c} It shall also discharge functions of planring and co-ordination velating o STS with
due co-relation with CTU, State Government, Entities, RPC, CEA and any other
person notified by the State Government

a1t shall ensure development-of an sfficient co-ordinated ;nd economical system of
Intra-State transmission lines sor smooth flow of eleclricity from 2 generating statioh
to the load centers.

(e) The STU chall also b responsible for Broviding nen-discriminatorny open access o
its transmission system subject to availabiily of adequaie {TansMission faciity for

use by any licensee or generating slation or any Open Access Cusiomer on

e — e —
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payment of necessary transmission charges, other charges, fees and surcharges as
provided in different Regulations specified by the Gomrnission.

(i) State Load Despatch Centre (SLDC)

The SLDC shall be the apex body in the STS operation to ensure integrated
operation of the Sate Grid in the following manner:

(@} The SLDC shall give such directions and exercise such supervision and control not
inconsistent with the provisions of the Acts, Regulations, Codes and Standards made
there under, as may be required for ensuring secured and integrated operation of the
State Grid as also for achieving maximum economy and efficiency in the operation of
the latter,

{(b) The SLDC shall comply with such principles, guideiines and methodclogies in
respect of transmission and wheeling and operation scheduling and dispatch of
electricity as may be specified in the TEGC and other Regulations specified by the
Commission.

© Al directions issued by the RLDC to any transmission licensee or owner of dedicated
transmission lines in the State Grid or generating station in the State shall be issued
through the SLDC.

(d) The SLDC shall also be responsible for scheduling and dispatch of electricity in
accordance with the contracts entered into with the entities operating undr the
purview of TERC,

{e) Further, the SLDC shall be responsible for real time monitoring grid dperations,
keeping accounts of the quantity of electricity transmitted through the State Gnd
carrying out real time operation for grid control and dispatch of electricity within the
region concerned to the RLDC through secured and economic operation of the
State Grid in accordance with the Grid Standards and TEGC within the State and
exercise supervision and control over the STS.

L3

¥

(f) All entities and substation (s) in the State Grid shall comply with the direction by the
SLDC.

{1y Distribution Licensee -

A distribution Licensee shall inform the STU and the SLDC about the contracts
gntered into for importing/exporting power from#te different sources and shall assist

g
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and co-ordinate with the SLUC in real time operation, control of the system and
drawalfinjection of reactive power fromito the STU. Distribution Licensee shall also
assist/follow instruction of the SLDC In scheduling its exchange from/to the STU.

(iv)  Transmission Licensee/Owner of dedicated transmission line:

Every transimission licensee or owner of a dedicated transmission line of ihe State grid
shall comply with such technical standards of operation and maintenance of
transmission line as applicable to the Intra-State Transmission System In accordance
with this TEGC Grid Standards and Grid Code.

{a) It shall maintain and operate the par of the STS which are licensed to transmission
licensee and comply with directions of SLDC.

(b) it shall provide non-discriminatory open access in pursuance 1o open access in s
transmission system subject 1o availability of adequate transmission facilities for use
by any licenseé or generating company of open acces customer on payment of the
charges as determined by the Commission.

() Generating Station :

The generating stations connected to the STU and evacuating their generation through
the STU shall inform the STU and the SLDC about the contracts entered into with
different parties for exporting power along with its schedule. They should foliow the
instruction of the SLDC and assist the SLOC in the real time operation and cortrol of the
system and scheduling of generation,

CHAPTER 2

STATE TRANSMISSION SYSTEM PLANNING

Introduction

in accordance with clause (b) of sub section (2) of section 39 of the Electricity Act,2003,
the STU shall discharge ali functions of planning and co-ordination relating to $TS with
CTU. State Government, CEA, RPC and other related :':rganizaticns. who shall utilize
the STS for evacuation or injection or drawal of power.

10
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Planning Procedure :
Load Forecasting;

Power supply pianning starts with a forecast of anticipated future load requirements of
both demand and energy covering a particular period of time. The primary responsbility
of inad forecasting rests with the distribution licensees who shall follow the respective
prospective pians as per Tariff Regulations. The distribution entities shall furnish the
required data to the STU as required by the STU. The STU shall integrate the [oad
forecasts and determine a relatively long term (10 years) load forecast for the State. The
resulting overail load forecast including its spatial distribution should be one of the basis
for expansion of generation and transmission and distribution system. The planning
process shall consider an extended study period of 10years beyond the base period of
10 years. This load forecast along with a note on such forecasting methodology may be
submitted to the Commission for approval before any planning on th basis of such

forecast.

This load forecast along with demand growth trend of different Districts and Municipal
Corporations are to be provided in the Website of the STU.

Planning:

The technical component of transmission and distribution losses shall be estimated
based on sample studies, measurements, load flow studies etc. The STU shall work
out on the basis of projected loads and losses of the system, the net energy
requirement and peak load requirement at generation end. The instalied capacity,
peak availability, surpius or deficit both in demand and in avaitability of energy at the
state level shall also be worked out by the STU. The demand forecasts as per
Regulation 2.2.1 shall be used to determine the capacity of generation, transmission
and distribution system and energy forecast along with the load duration curve shall
be used to determine the type of generation facilities required, The generation
criteria based on operational parameter as per Tariff Regulations shall be applied for
arriving at the additional generation capacity requirement. While calculating the
availability for existing units, the trend of generation shall be considered and for
projects under construction 80% availability shall be considered. For any proposed

11
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hydro-generating station, generating capacity shall be considered on a case specific
basis after considering the results of requisite detailed investigation studies.

2232  The STU shall work out the requirement of additional transmission capacity after
taking into account, the existing capacity, future requirement of power evacuation
from new power generating projects inclusive of CPPs , power generating projects
under construction in State and share allocation of the State from [SGS. Any supply
from generating stations of temporary nature shall not be considered |, In addition,
the power procurement plan of different distribution licensee of the State pursuant to
the Tariff Regulations and power to be whesled by different Open Acces Customers
in Long-Term Open Access as per Open Access Regulation shall also be taken into
account for the purpose of overall planning. Consumers having open access of 1
MW and above under shorl-term Open Access shall also be centracted to assess
their likely demand from the State Grid and degree of firmness of such demand to
met its regular supply as consumer on expiry of such Short-Term Open Access of
back-up or stand-by power as specified in Open Access Regulations. Information
from such consumer having open access shall be collected in writing by the
Distribution Licensee with whose distribution system the premises of consumer is
connected when the Distribution Licensee prepares its perspactive plan in pursuance
of Tariff Regmahanﬁ of TERC in the case of absence of any response from such a
consumer, | shall be treated that such a consumer has no requirement of back up or
stand-by power or any power against regular supply in consumer mode on expiry of
the terms of open access during the period of perspective plan for which 'information
is sought for. Such future demand for stand-by or back-up power or regular supply
for such consumer having open access shall only be taken into consideration for the
forecast demand only after execution of agreement between the licensee and such
consumer. The STU shall aiso identify suitable iocations near which big substation
required to be installed. Regarding transmission corridor availability, the norms as
per Tariff Regulations shalt be considered and for adequate redundancy for secure
and stable grid operation of the STS, 30% exira capacity is to be created than the
required capacity.

29233 The STU shall carry out planning process from time to time as per the requirement
for identification of major Intra-State Transmission system which shall fit in with the
perspective plan developed by State Government, While planning, the foliowing shall

L e
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be considered in addition to the data of authentic nature collected from and in
consultation with various generating stations, Licensees, State Government efc.

(i) Long Term Perspective Plan developed by CEA.

(i) Latest Electric Power Survey report of CEA.

(iii) Transmission, planning criteria, generation expansion planning criteria ahﬁl
guidelines issued by the CEA,

(iv)  National Electricity Plan issued by Govt. of India which are relevant for
development of STS.

(v) Any other authentic report on demand forecast carried out by agencies like
Planning Commission, CERC, TERC, Gowt. of Tripura.

(viy  Capacity addition utilizing renewable energy resources.

(vij System strengthening schemes — Need for which may arise to overcome the
constraints in power transfer and to improve the overall performance of the State
Grid.

(vii) Plans prepared by CTU in order o plan for evacuation of power as reguired for
STS or the State.

224 The plan shali indicate and include a chapter on proposed STS scheme open for private
investment by tfie STU., based on which the entrepreneurs can formulate primary
investment decisions.

225 The planning report shall indicate the action taken to fulfill the additional requirements
and actual progress made on new schemes. These reports will be available to any
interested party for making investment decision/connection to the STS.

226 As voltage management plays an important role in the STS, special attention shall be
accorded to planning of VAR compensation in the network so that voltage instability
does not occur and line can transfer designed power with designed operaling voltage
range, -

2927 Based on the local forecast and the additional generation required for 10 years period
the STU shall develop a long term plan for STS considering generation capacity
addition programme and expansion in distribution system.

13
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Medium Term Planning: A § year rolling plan shall also be finalized by the STU every

year for requirement arising out of expansion of the STS, generation and distribution

systems to meet the future demand and to ensure quality supply to consumers. The

roliing plan shall take into account the previous years' achievement.

Planning Criteria:

The planning criteria are based on the security philosophy on which the STS is planned.

The guidelines in general are detailed for distribution, transmission and generation are to

be as follow:

Distribution :

(i)

i)

i)

(i)

The distribution system shall be developed to meet the load demand of all
existing consumers and intending consumers seeking connection for supply
including programme of intensification and virgin area electrification. The
distribution system is to be planned based on load forecast and its spatial
distribution. Power flow studies shall be carried out wherever necessary. The |
perspective plan as per Tanff Regulations shall be evolved for achieving target
levels in aspects like reduction of losses by proper choice of the length and size
of Low Tensicn (LT) lines, improvement of power factor, voftage control efc.

Separate High Tension (HT) overhead feeders are to be planned to cater to
discrete load blocks to facilitate load management during emergency operations.
Use of auto sectionalisers or other devices to reduce interruption is to be
progressively introduced.

The distribution system shall have alternative feeding arrangements for high lead
density areas and for essential services wherever possible.

In addition to catering to the active power demand. reactive power components
of power requirement should be studied and adequate VAR compensation are to
be installed at different voltage levels to improve power factor and cause
reduction of losses. The distribution company in their supply conditions shall
include installation of reactive compensation at load end depending on the type
of load used.

14
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Voltage in the distribution system shall be controlled and maintained at statutory

levels. Voltages at the consumer terminals shall be maintained as specified in the
Safety Regulations.

The level of harmonics generated by consumer’s eguipment is to be controlled as
per the limits specified in the gnd connectivity standards specified by CEA.

Voltage flickers caused by consumers' loads shall have to be controlled within
the permissible limits as per Grid Standards.

2.32 Transmission :

2.3.2.1

v)

Permissible [imits :

The permissible voltage excursions for transmission and sub transmission
system during the steady state operation is + 5% for 220 KV and + 10% for 132
KV and below,

The standard fault rating of switchgear at 132 KV is 31.5 KA and 220 KV is 40
KA.

The capacity of any single sub station shall not normally exceed 500 MVA for
220 KV and 250 MVA for 132 KV,

Size and number of EHT/HT transformers in a substation of a transmission
system shall be planned in such a way that in the event of outage of any single
unit, the remaining unit {s) would still supply the load for 8¢ % of the day.

The line Ioading limits shall be based on the thermal/ surge impedance loading
depending on the line section and VAR support provided. '

2.3.2.2 Contingencies (Under steady state conditions):-

a) The general policies are as given below:

i). As a general rule, the STS shall be capable of withstanding and be secured against

the following contingency outages without necessitating load shedding (except for
radial line} or rescheduling of generation during steady conditions in operation.-

Qutage of a 132 KV D/C line (except for radial lines)
or,

Cutage of a2 220 KV D/C line {except for radial lines)

15
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All the generating units of a generating station may operate within their reactive
capability curves and the network voltage profile shall also be maintained within
voltage limits specified.

The STS shall be capable of withstanding the loss of the most severe single system

in-feed transmission or generation.
Any one of these events defined above shall not cause:

Prolonged operation of the system frequency below and above specified limits.

(i) Unacceptable high or low voltage.

(i1} System instability.

{iv) Unacceptable overloading of STS elements.

d).

e).

i).

In all substations (132 KV and above) at least two transformers shall be provided.

The STU shall carry out planning studies for reactive power compensation of
generating stations under TERC purview including reactive power compensation
required at their switchyard.

Transient stability constraints :

The system shall be designed to maintain synchronism and system integrity under
the following disturbances:

A permanent three phase fault with duration of 8 cycles in 220 KV and 132 KV

systems assuming three poles opening.

CHAPTER 3
CONNECTIVITY CONDITIONS:-

General:

Connectivity conditions specify the minimum technical and design criteria which shall be

compiled with by any agency connected to, or seeking connection to the STS to transmit

electrical energy either way from/to the STS, The STU shall ensure compliance by any

agency with the above entities as a pre-requisite for the establishment of an agreed

connection.

Frocedure for connection -

16
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3.21  Prior to an agency being connected to the STS, all necessary conditions contained in

the TEGC and other Regulations specified by CEA in additien to other mutually agread

requirements to be compiled with, must te fulfilied by the agency. Any agency seeking
to establish new or modified arrangement of connection to STS for use of it shall submit

an application on specified format to the STU along with the following details :

(ii)

(iii)
{iv)

3212

a report stating the purpose of the proposed connection and / or medification,
connection point, description of apparatus to be connected or modification of the
apparatus already connected and beneficiaries of the proposed connection.

Al prospective users shall be required to pay to the STU all charges as specified
by TERC for the purpose of conducting the initial interconnection studies,
additicnal study as well as for processing the application.

Construction schedule and target completion date.

A confirmation that the agency shall abide by TEGC and provisions of |E Rules
or as may be specified in the Regulations made by CEA under the Act.

The STU shail normally make a formal offer to the agency within one month from
the date of receipt of all details along with the proposed changes, If any. The
offer shall stipulate and take into account any works required for the extension or
reinforcement of the transmission system to satisfy the requirements of the
connection application and for obtaining statutory clearances, way leaves as
necessary. The agency shall give its consent and submit to STU within a fortnight
thereafter.

Final decisions on applications for connections to 5TU network shall be provided
by the STU within 45 days from the date of submission of consent to it by the
agency.

If the nature and complexity of the proposal is such that the specified time limit
for making the offer is not adequate, the STU shall make a preliminary offer
within the specified time limit indicating the extent of further time required with the
consent of the TERC for more detailed examination of the issues

! ¥
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The STU shall make a revised offer, upon request by any User, if necessitated by
changes in data earlier furnished by the User.

All offers (other than preliminary offers) including revised offers shall remain valid for
60 days of issue of the offer. In the event of the offer becoming invalid or not being
accepied by any User within the validity peried, no further action shall be taken by the
STU on the connection applications. In the offer, details of the requirements and
procedures for connection to the STS and the resulting Connection Agreement with
the agency shall be set aut.

Upon compliance, STU shall notify the agency that it can be connected o the STS.
However in case of the existing connections between STS network and entities, the
TERC may allow at its discretion relaxation up to one vear in respect of connection
agreements and the present agreements/present practice as followed may continue in
order to avoid the whole process of re-negaotiation with the existing entities.

Prior to providing any connectivity to a consumer with the STS, the licensee shall take
approval of the STU and the SLDC after mesting all technical and commercial
requirements of the STU and the SLDC.

Connection Agreement:

A connection agreement shall include (but may not be limited to) as appropriate, within

its terms and conditions, the following:

a condition requiring both parties to comply TEGC and Grid Code.
The details of connection, technical requiremenis and commercial arrangements.

(i)  The details of any capital expenditure arising from necessary reinforcement or

extension of the system and demarcation of the same between the concerned
parties,

{iv) A Site Responsibility Schedule.

(v}  The metering arrangements.

(vi)  The general procedure, guidelines etc. on protection and telemetry.

(vi)  The procedures necessary for site access, site operational activities and

maintenance standard for equipment of Licensee at the premises of the User and
vice-versa.

18
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stations, owned by CPPs and EHT/HT Consumers, shall be maintained by them
or as mentioned in the connection agreement. The connection point shall be the
feeder gantry on their premises in case of EHT/HT consumers and at Licensee's
gantry in case of CPPs.

STS Parameter Variations :

General:

3.5.1

3.5.2

36

3.6.1

Instantaneous values of system frequency of the State grid and voltage are subject to
variation from their nominal value as provided in these Regulations. All agencies shall
ensure that their plants and apparatuses requiring service from/to the STS are of such
design and construction that satisfactory operation shall not be preented by such

variation
Frequency Variations :

Rated frequency of the system shall be 50.0 Hz and shall normally be controlled within
the limits as specified in Grid Code.

Voltage Variations:

The variation of voltage may not be more than the voitage range specified in the IE
Rules as may be specified by CEA In its Regulations under the Act. The agency
engaged in sub-transmission and distribution shall not depend upon the STS for reactive
support when connected, To aveoid need of exchange of reactive power tolfrom the STS,
the agency shali estimate and provide the required reactive compensation in its sub-
transmission and distribution network for maintaining a cumulative pawer factor of 0.85
te 0.95 in order to meet its fuil reactive power requirement unless specifically agreed to
with the STU.

Equipment installed by Agency and §TU at Connection Points:
Sub-station Equipments :

{1 All EHV outdoor switchyard equipment shall comply with standard of Bureau of
indian Standards (BIS)/ International Electro Technical Commission (IEC)
prevailing code of practice.
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{if) All equipment shall be designed, manufactured and tested and certified in
accordance with the quality assurance requirements as per IEC/BIS standards.

{iti) Each connection between an agency and STS shall be controlled by a circuit
breaker capable of interrupting at the connection point, the shori circuit as
advised by the STU in the specific connection agreement.

362  Fault Clearance Times -

(1) The total faull clearance time, for faults on agency's equipment directly
connected to STS and for faults on STS connected to agency's equipment from
fauit inception to the circuit breaker are extinction, shall not be more than —

(a) 100 Milli -seconds {(ms) for 400 KV.
{b) 160 milli-secends (ms) for 220 KV & 132 KV.
{¢) 160/400 milli-seconds ( 1* /2™ Zone).

(i) Back up protection shall be provided for 132 KV systems and above for required
isolation/protection in the event of failure of the primary protection systems
provided to meet the above fault clearance time requirements. f a Generating
Unit 1s connected to the STS directly, it shall withstand, until clearing of the fault
by back up protection on the STS side.

383 Protection :

{t) Protection system are required to be provided by all entities connacted to the

STS and as specified by STU. These are required to isolate the faulty

equipments and protect the other components against all types of faults,
internaliexternal to them within the specified fault clearance time with reliability,

selectivity, and sensitivity, Protective relay settings shall not be altered or

e protection bypassed and/or disconnected without consultation and agreement of
all the affected users. If protection is bypassed and/ or disconnected by

agreement, then the cause must be rectified and protection shalfl be restored to

normal condition as quickiy as possible. If agreement is not reached, the

electrical equipment, in question, shall be removed from service forthwith in a

case where it affects the security of the system. Relay setting co-ordination shall
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be done by STU. The STU shall arrange periodic meetings of the entities to
discuss coordination of protection. The STU shall investigate into any
malfunctioning of protection or other unsatisfactory protection issues. The
concerned Licensees shali take prompt acticn to correct any protection
malfunction or issue as discussed and agreed to in these periodical meetings.

in case of installation of any device, which necessitates modification/replacement
of  existing profection  relays/scheme  in the network,  such
modification/replacement shall be carried out by owner of respective part of the
network. All agencies concemed to STS shall pm{#ide protection systems as
specified in the connection agreement. Relay setting coordination shall be done
at State level by STU.

Generating Units and generating stations requirement

A generating unit shall be capable of continuously supplying its normal rated
active/reactive output within the system frequency and voltage variation range
indicated at regulation 3.5.3 above, subject to the design limitations specified by
the manufacturer.

A generating unit shall be provided with an AVR, protective and safety devices, as

set out in connection agreements.

All generating Units and associated electrical equipment connected to the State
Grid shall be provided with adequate proteciion so that the State Grid does not
suffer due to any disturbance originating from the generating unit.

Each generating unit shall be fitted with a turbine speed governor having an overall
droop characteristic within the range of 3% to 6% which shall always be in service.

=Each generating unit shall be capable of instantaneously increasing output by 5%
limited to 105% MCR when the frequency falls. Shding back to the previous MW
level (in case the increased output level can not be sustained) shall not be faster
than 1% per minute.

Transmission Line Requirements |
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Every EHT line taking off from a generating station or a sub-station shall have
distance protection and back up protection as mentioned below. The STU shali
notify users of any charges in its policy on protection from time to time.

(2) 400KV Lines:

Three-zone non-switched Main-1 and Main-2 distance protection with different
technical philosophy shall be provided. In addition to the above, single pole
tripping and single shot single pole auto-reclosing after an adjustable dead time
shall be provided. There need be no other back up protection.

(¢} 220 KV Line:

Three-zone non-switched distance protection with permissive inter trip and a
suitable back up protection is to be provided. Singie pole tripping with single shot
auto re-closing with adjustable dead time shall be provided,

© 132 KV Lines:

Three-zone non-switched distance protection with suitable back-up protection is
to be used.

For cable feaders - cable differential/suitable fast protection to be used.

(d) Generai:

For shart transmissicn lines alternative appropriate protection schemes may be
adopted.

(iv) Distribution Line Requirements:

All 33 KV and 11/6 KV lines at connection points shall be provided with a minimum
of over current and earth fault protection with or without directional features as given
below :

{a) Single Radial Feeders:

Non-directional time lag over current and earth fault retay with suitable settings to
obtain discrimination between adjacent relay stations.
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(b) Parallel Feeders/ Ring Feeders:
Directional time lag over current and earth fauit relays.

@ Long Feeders/ Transformer Feeders :

For long feeders or transformer feeders, the relays should incorporate 3 high set

instantaneous element

(iv) Transformer Requirements Generator Step Up, Auto and Power Transformers:

All windings of auto transformers and power fransformers of EHV clase shall be
protected by differential refays and REF relays. In addition there shali be back up
time lag over current and earth fault protection. For parallel operation such back up
protection shall have directional feature. For protection against heavy short circuits,
the over current relays should incorporate a high set instantaneous element. In
addition to electrical protection, gas operated relays, winding temperature protection
and oil temperature protection shall be provided. For transformers of HV class,
differential protection hall be provided for 10 MVVA and above along with back up
time lag over current and earth fault protection {with directional feature for parallel

operaticns).

Transformers 2.5 MVA and above and less than 10 MVA shall be protected by time
lag over current, earth fault and instantaneous REF relays. In addition, all
transformers 2.5 MVA and above shall be provided with gas-operated relays,

winding temperature and oil temperature protection.

(V) Sub-Station Bus Bar Protection and Fire Protection:

All users shall provide suitable bus bar protection for substation bus bars in all 220 KV
and 132 KV class substations or generating stations. Adequate precautions shall be
=taken and protection shall be provided against lightning and fire hazards to all apparatus
of the users conforming to relevant indian Standard Specification and/ or provisions as

specified in Safety Regulations.

3.64  Metering:
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The agency who has ito provide, operate and maintain the metering
arrangements at various |ocations shall be specified by the STU in the
connection agreement.

Commercial Metering :
The commercial metering is designed to ensure the following:

(a) to compute the actual net drawal by the STU for the time biocks to be
specified by the STU through reading of special energy metering instalied at
all locations of interconnections.

(b) To measure energy supplied by the various generators.

(c) To measure iotal energy supplied to high tension consurners at various
voitages and to measure energy at substation end to distribution feeders of
the distribution licensees.

(d) To measure the import and export of energy into and from EHV level of State
Grid system so as to arrive at the losses at various voltage levels.

(e) To measure the VAR flow af various nodes of the grid.

(f) To strike an energy balance in each financial yelar,

(i1z) Commercial metering details:

(@) MW, MWH and MVARH flow are to be measured at interconnection points,
power transformer locations, distribution substation end and consumption by
HT/EHT consumers.

(b) Wherever a meter becomes defective, consumption recorded by the chack
meter shall be referred for a mutually agreed period. The details of
malfunctioning along with date, time and other data including load survey
data shall be retrieved from the main meter, The exact nature of
malifunctioning shall be brought out after analyzing the data so retrieved and
the consumptionflosses recorded by the main meter shall be assessed
accordingly.
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{c)

(d)

(€)

(®

If the main as well as the check metering systems become defective, the
assessment of energy consumption for the outage period shall be done by
the concerned parties on mutuaily agreed basis.

A procedure shall be drawn up between the STU and the entities covering
summation, collection, processing tarff meter readings at various

connection sites. This may be revised from time to time as needed.

The ownership and responsibility of maintaining and testing of meters shail
be mutually agreed between the entities and the STU.

Any disputes relating to inter-entity metering between the STU/
Transmission Licensee and Generating Company/ Distributing Licenses/
Open Access Users/ Transmission Licensee shatl be settled in accordance
with the procedures stipuiated under relevant Power Purchase Agreement/
Connection Agreement as the case may be . In case of unresolved dispute,
the matter may be referred to TERC for adjudication and reference for

arbitrations.

{iv) Operational Metering:

(a)

(b)

©

The Generating Company shall install operational metering to STUs
specification so as to provide operaticnal information for both'real time and
recording purposes in relation to each generating unit at each power station
in respect of bus voltage frequency, MW, MVAR and any otherﬁ additional
data as required by STU.

All current transformers and voltage transformers used in conjunction with
operational metering shall conform to the relevant standards and shall have
accuracy better than accuracy class 0.5 and of suitable ratings to cater to
the meter and lead wire burden.

Meters shall be calibrated so as io achieve overall accuracy of operational
metering in the limits as specified by the STU.

(d Records of calibration shall be maintained for reference and shall be made

available to the STU on request.
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(2} Generating companies shall fumish recorded data to all electric measurements
and events recorded by the operational metering to the SLDC as requested by
them,

{g@) The STU shall be responsible to formulate the metering procedure and
implement it with cther users.

3.6.5 Data Requirements:

Users shall provide the STU with data for this section as specified in the formats under
Annexure-|l.

368 Communication Facilities:

The following communication facilities as relevant and applicable to the user shall be
decided and finalized at the initial stage and incorporated in the Connectivity Agreement.

fa) Audio Communication :

Reliable and efficient audic commumication system shall be provided to the
SLOC to facilitate supervision/ control/ direction of the State Grid under both
normal and abnormal operating conditions.

(b) Data Communication

Real time telemeter data through Supervisory Control And Data Acquisition
System (SCADA) or Data Acquisition System (DAS) and off-line data for State
Grid such as flow, voltage, States of switches, transformer taps, eic. through
suitable and reliable data communication facilities so as to facilitate efficient and
uninferrupted data exchange with SLDC/ALDC under both normal and abnormal
operating conditions,

> © Data Entry Terminals:

Data entry facilities as advised by SL.DC for exchange of information betwaen
SLDC and entities.

3.6.7 System Recording instruments:

P —
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Recording instruments such as DAS/ Disturbance Recorder/ Event Logger! Fauit
locator (including time synchronization equipment) shall be provided in the STS for
recording of dynamic performance of the STS. Agencies shall provide &li the requisite
recording instruments as specified in the connection agreement according 10 the
agreed time schedule.

Reactive Power Compensation:

Reactive power compensation and/ or other facilities, should be provided by the 8TU
or Transmission Licensees etc. For agencies engaged in distributing electricity reactive
power compensation shall be provided as far as possible in the low voltage systems
close to the load points, thereby avoiding the need for exchange of reactive power
toffrom STS and to maintain STS voltage within the specified range.

Fixed line reactors may be provided to control temporary over voltage within the limits
as set out in connection agreements.

The addition of reactive compensation 1o be provided by the agency (including
generating station) shall be indicated by the STU in the Connection Agreement for
implementation on the basis of planning studies.

Responsibilities for Operational Safety:

The STU, the users, and the enfities shall be responsible for safety as indicated in Site
Responsibility Schedules for each connection point.

Site Responsibifity Schedules

(i) A site Responsibility Schedule shall be produced by the parties as agreed in the

< connection agraement detailing the ownership, control, maintenance and operational
responsibilities of each, before execution of the project or connection inciuding safety
responsibilities. For connection to the STS, a schedule shall be prepared by the
agency pursuant to the relevant connection agreement which shall mention, for each
item of plant and apparatus at the connection point, the following:

28




382

3.8.3

Tripura Gazette, Extraordinary Issue, July 15, 2011 A. D.

» Ownership of the plant/ apparatus.

» Responsibility for control of the plant/ apparatus.

» Responsibility for operation of the plant/ apparatus.

*» Responsibility for maintenance of the plant/apparatus and

#  Responsibility for all matters relating to the safety of any person.

» The in charge of the site,

(i) The format, principles, and basic procedures to be used in the preparation of Site

(iii)

Responsibility Scheduies shall be formulated by the STU in line with the
Regulation specified by the CEA for technical standards for connection 1o grid and
shall be provided to each agency/entities for compliance.

All agencies concemned to or planning to connect to the STS shall ensure
providing of Remote Transmission Unit (RTU)} and other communication
equipments, as specified by the SLDC, for sending real-time data to the SLDC at
least before date of commercial operation of the generating stations or sub-
stationfline being connected to the STS.

Single Line Diagrams *

(i

(i)

Single line Diagram shall be furnished to the SLDC for each connection point
with transmission licensee by the connected agencies in concurrence with
Transmission Licensee. These diagram shall include all HV connected
equipment and the connections to all external circuits and incorporate
numbering, nomenclature and labeling etc. The diagram shall provide an
accurate record of the layout and circuit connections, rating, numbering and
nomenclature of HV apparatus and related plant.

Whenever any equipment is proposed to be changed, the concerned agency
shall intimate the desired changes to the Licensee with whom he is connected
and to the SLDC. When the changes are implemented, changed Single Line
Diagram shall be circulated by the agency to the SLDC and the STU.

Site Common Drawings:
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(i)  Site Common Drawing shall be prepared for each connection point and shall
include the layout, electrical layout details of protection and common services
drawings. The detailed drawings for the portion each of the agencies concerned
at each connection point shall be prepared individually and exchanged between
agencies and STU.

iy The detailed drawings for the portion of the agencies and the STU at each
connection point shall be prepared individually and copies shall be handed over
to other party and the STU.

(i) |f any change in the drawing is found necessary, either by agencies or the STU,
the details shall be exchanged between agency and the STU as soon as possible.

Procedure for Site Access, Site Operational Activities and Maintenance
Standards:

The connection agreement shall also indicate the procedures necessary for site access,
site operational activities and maintenance standards for the STU equipment at the

premises of the users and vice versa.

CHAPTER 4
OPERATION OF THE STATE GRID

Operation Policy:

An integrated operation of the State grid is aimed at achievement of overall operational
‘economy and reliability of the State Grid.

Overall real time operation of the State grid shall be supervised by the SLDC. The roles
of the SLDC and the STU shall be in accordance with TEGC.

Such Distribution Licensee shall establish at least one ALDC to monitor grid operation
ofits distribution system and to make coordinafion with the SLDC.

All State entities shall comply with the operation guidelines specified hereinafter and co-
ordinate with each other, for deriving maximum benefits from the integrated operation
and for equitable sharing of cbligations.
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A set of detailed internal operating procedures for the State Grid shall be developed and
maintained by the SLDC in consultation with the entities and the same shall be
consistent with TEGC,

The control rooms of the SLDC, ALDC, generating stations, and EHV sub-stations and
any other control centers of all the entities shall be manned round the clock by qualified
personnel with adequate training.

System Security Aspects

All entities in the State gnd shall endeavor to operate their respective State Grids and
generating stations in synchronism with each cther at all times, such that the entire
State grid operates as one synchronized system.

(i) No part of the State Grid shall be deliberately isolated from the rest of the State Grid,
except =

(a) under an emergency and conditions in which such isolation would prevent a
total grid collapse and/or enable early restoration of power supply.

(b) When serious damage to a costly equipment is imminent and such isolation
would prevent it , and

{c) When such isolation is specifically instructed by SLDC.

(iif) Such isolation due to any of the above mentioned causes under (i) shall be
followed by complete restoration of synchronized grid as soon as the conditions
again permit. The restoration process shall be supervised by the SLDC. as per
operating procedures separately formulated.

MNo important element of the State grid shall be deliberately opened or removed from
service at any time, except when specifically instructad by the SLDC or with specific and
prior clearance of the SLDC. The list of such important grid elements on which the
above stipulations apply shall be prepared and be available at the SLDC. If any
opening/removal of any important element of the grid under an emergency situation as
mentioned 4.2.2 (i) & (ii) takes place, the same shall be communicated to the SLDC at
the earliest possible time after the event.
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424 Any tripping whether manual or automatic, of any of the above elements of State
grid shall be precisely intimated by the concerned entities to the SLDC as soon as
possible. preferably within ten minutes of the avent. The reason (lo the extent
determined) and the likely time of restoration shall also be intimated. All reasonable
attempts shall be made for the elements' restoration as soon as possible, Similarly
any incident of outage significantly affecting the system of any agency will be
intimated to the agency by SLDC within the above time.

425 Alt generating units, which are synchronized with the grid irrespective of their
ownership, type and size shall have their governors in normal operation at all times.
If any generator of over 50 MW rating is required to be operated without its governor
in normal operation, the SLDC shali be immediately advised about the reason and
duration of such operation. All governors shall have droop between 3% to 6%.

4.2.6 Facilities available with load limiters, Automatic Turbine Run up System (ATRS}),
turbine supervisory control, coordinated ceontrol system etc. shall not be used to
suppress the normal governor action. No dead bands and/ or time delays shall be
deliberately introduced,

427 All generating units, operating at or up to 100% at their MCR shall normally be
capabie of (and shall not in any way be prevented from) instantaneously picking up
five percent (5%) extra load as soon as possible but preferabiy within five (5} minutes
when frequency falls due to a system contingency. However, for existing generating
units (generating unifs of COD up to 31.12.2005), these should be within the
technical limits stipulated by the manufacturer. The generating units operating at
above 100% of their effective MCR shall not be prevented from going &t least up fo
105% of thsir effective MCR when frequency falls suddenly. After an increase in
generaticn as above, a generating unit may slide back to the original level ai a rate of
about 1% per minute., in case continued operation at the increased level is not

rsustainable. Any generating unit {synchronized with the State grid ) of over fifty {50)
MW size not complying with the above requirement, shall be kept in oparation only
after obtaining the permission of the SLDC. However, the entity can make up the
carresponding shortfall in spinning reserve by maintaining an extra spinning reserve
on the other generating units of the entity.
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Theé recommended rate for changing the governor setiings, i.e. supplementary control
for increasing or decreasing the generation sent out for all generating units, irrespective
of their types and sizes, would be 1% per minute or as per manufacturers' limits.
However, if frequency falls below 49.5 Hz, all partly loaded generating units shall pick
up additional load at a faster rate, according to their respective capability.

Except under an emergency or when thers is need to prevent an imminsnt damags to
personnel and equipment, no entity shall suddenly reduce its generating unit output by
more than 100 MW without prior intimation to and consent of the SLDC, particularly
when frequency is falling or is below 48.0 HZ. Similariy, no entity shall cause sudden
increase in its load by more than 100 MW without prior intimation to and consent of the
SLDC.

All generating units shall normally have their AVRs in operation, with appropriate
settings, In particuiar, if a generating unit above 50 MWV size is required io be operat
without ts AVR in service, the SLOC shall be immediately intimated about the reason
and duration, and its permission obtained. Power Systam Stabilizer (PSS) in AVRs of
generating units {wherever provided) shall be got properly funed by the respective
generating unit owner as par plan prepared for the purpose by the SLDC from time lo
time. The STU will be aliowed to carry out checking of PSS and further turing it,
wherever considered necessary.

Provision of protections and relay settings shail be coordinated periodically throughout
the State grid, as per a plan to be separataly finalized by the STU in coerdination with
all entities and RPC.

All entities shali ensure that the grid frequency always remains within the 49.0 - 50.5 Hz
band.

All entities shali provide automatic under frequency load shedding in thsir respeciive
systems, io arrest frequency decline that couid result in 2 collapse/ disintegration of the
arid. as per the pian separaiely finalized by the SLDC and shall ensure its affzctive
appiication to prevent cascaded tripping of genarating units in case of any contingency
Ail entities shall ensure that the under-frequency load shaedding/ islanding schemsas are
functiona! and no under-irequency relay is by-passed or removed without prior consent
of the SLDC, I
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Al entities shall also facilitate identification, installation and comimission of system
protection schemes (including inter-tripping and run-back} in the Siate's State Grid to
protect against situations such as voltage collapse and cascading. Such schemes
would be finglized by the concernad SLDC forum, and shall be kept in service. The
SLDC shall be promoily informed in case of any of these s taken out of service.

Proceduras shall be developed to recover from partial/total collapse of the gnd and
periodically updated in accordance with the regulation 4.8. These procedures shail be
followed by ali the entities to ensure consistent, reliable and quick restoration for which
the SLDC shall co-ordinate with all entities.

Each entily shall provide adequate and reliable communication facility internaily and
with the SLDC and with other entities, if required to ensure exchage of data/information
necessary to maintain reliability and security of the grid. Wherever possible, redundancy
and alternate path shall be maintained for communication along important routes, e.g.
SLDCs generating stations.

The entiies shall furnish on request information/data including disturbance
recorder/sequential even recorder output etc.. to the SLDC for purpose of analysis of
any grid disturbance/event. No State entity shall block any data/information required by
the SLDC for maintaining reliability and security of the grid and for analysis of an event.

All entities shall make all possible efforts to ensure that the grid voltage always remains
within the foliowing operating range as specified for different equipment.

Nominal Maximum Minimum

Veltage in (KV runs)

220 231 209
132 145 119
66 72 60
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Demand Estimation for Operational Purposes:

The SLDC shall develop methodologies/ mechanisms for daily/ weekly/ monthly/ yearly
demand estimation (MW, MVAR and MWh) mainly based on the data furnished by the
Distribution Licensees for operational purposes. The data for the estimation shall also
include load shedding, power cuts etc. The SLDC shall also maintain historical datebase
for demand estimation, which shall also take into account weather forecast
appropriately. The demand estimates are to enable the SLDC to conduct system studies
for operational planning purposes. While the demand estimates for operational purposes
is 10 be done on a daily, weekly. Monthly basis initially, as deemed fit by the SLDC and
within cne year, appropriate mechanism and facifities at the SLDC shall be created at
the earliest to facilitate on-line estimation for daily operational use.

Demand Control:
Manua! Demand Disconnection:

The entilies shall endeavor to restrict their net drawal from the grid to within thoir
respective drawal schedules whenever the system frequency is pelow 485 Hz
When the frequency falls below 49.0 Hz. Reguisite load shedding (manual) shiall be
carried out to curtail the over drawal, Such lead shadding and also automatic LIFR
operation shall be pre-planned for each level of under frequency as per the
guideiines _as specified in Regulations of the Commission ar stipulated in any of the
Commission’s order, if any and where appiicable.

Further, in the case of certain contingencies and/or threat to system security, the
3LDC may direct the sub stations/ distribution licensee to decrease its drawal by a
certain quantum. Such directions shall immediately be acted upon.

Each entity shall make such arrangemenis that will enzble manual demand
disconnection o take place, as instructed by the SLDC under nommat and f ar

- contingent conditions.

The measures taken to reduce the entilies drawal from the State grid shall not be
withdrawn as long as the frequency/ voltage remains st a low level, uniess
specifically permitted by the SLDC. If required, necessary rescheduling of drawal for
the entities shall be done by SLDC. .




Tripura Gazetle, Exlraordinary Issue. July 15, 2011 AL D,

44.2 Load Bhedding Policy:

In the case of shortage of power availability with respect 1o demand, the SLDC shall

resort fo shedding the load of differant feeders on economic principle 1! the Commission
specifies any policy in this matter through notification.

44.3 Regulating Supply, Distribution, Consumption or Use :

()

(i}

The SLDC will monitor, regulate and submit report to the Commission as per
order under section 23 of the Act,

in the case of shortage of supply, the Commission in consultation with the SLDC.
may impose restriction on any consumer or class of consumers or any feeder in
dgrawal of power, including zerc drawsa!, for any time! duration of the day for a
pericd as may be decided by the Commission.

4.5 Periodic Reports :

4.5.1

(i}
(iii)
(iv)
(v}

(vi)

A weekly report shall be submitied by the SLDC to the Commission. The licenses
of the State shall cover the performance of the State grid for the previous week.
The weekly report shall contain the following:

Frequency profiler  Maximum and Minimum frequency reccsded daily on 15

minutes time block basis and also average frequency during peak, off-peak and

normal period.

Voltage profile: The voitage profile of 132 KV and above substations.

Major Generation and Transmission outages.

Transmission constraints.

Daily demand profile consisting of

(&) Daily maximurn demand (MW) with corresponding frequency (HZ} and energy
{MU) with corresponding average frequency.,

{p) Daily load shedding at peak hours (MW).

{c} Daily load shedding in MU.

(d) Daily technical interruption losses in MYV at peak hours.

(2} Daily technical interruption in MU.

Daily Generation Performance Siatus:
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Generating station wise daily schedule for availability declarad, actual

generation, non-drawal by the system \if any), reason for non-drawal, reason for
less generation.

(vii)  Instances of persistent/significant non-compliance of TEGC.
(wiii)  Monthly load duration curve with date.

(i} Demand and ioad for the days of month of maximum demand and minimum
demand,

Gther Reports:

The SLDC shall also prepare a guarterly report, which shall bring out the system
constraints, reason for not meeting the requirements, if any, of security standards and
quality of service, along with details of various actions taken by different agencies and
the agencies responsible for causing the constraints,

Operaticnal Lizison:

Exchange of information, in refation to oparations and/or events on the total State Grid
which have had or will have an effect on the State Gnid or Inter-State links or the system
of an entity is extremely important for the purpose of maintaining stability of the State
Grid,

The operational liaison generally relates to notifying of what is expected to happen or
what has happened and does not relate to the reasons of the same. The operational
liaison function is a mandatory built-in hierarchical function of the SLDC and entities to
facilitate quick transfer of infermation to operational staff. It will correlate the required
mouts for aptimization of decision making and actions.

Precedure for Operational Liaison -
Operations and events on the State Grid.

= =7y crerstion is carried out on the State Grid the SLDC shalt inform each entity
i= s:2lem may or will experience an operational efiect, and give details of the
-RE7EIE7 T3 oe carried out . Immediately following an event in the Stale Grid, the SLDC
stz -~z each entity, whose sysiem may or will experience an operational effect
S owing e event and gve details of what has happened in the event but not the
"easons why.
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i) Operations and events on an entity’s system :

Before any Operation is carried out on an entity system, the entity shall inform the SLDC
in case the State Grid may, or will experience an operational effect, and give details of
the operation to be carried out . Immediately foliowing an event on an entity system, the
entity shall inform the SLDC, in case the State Grid may or will experience an
operational effect following the event and give details of what has happened in the event
but not the reasons why,

Outage Planning:

General -

The procedure for preparation of outage schedules for the elements of the State Grid in

a coordinated and optimal manner keeping in view the State Grid operating canditions

and the balance of generation and demand in optimal levei requires following activities:

(i) A list of elements of State grid covered under these Reguiations shall be
prepared and be available with the SLDC within 30" June,2010.

{ii) Preparation of a coordinated generation outage programme for the State gric
considering all the available resources and iaking into account transmission
constraints as well as irrigational requirements. The generation cutput and
transmission system should be adequate after taking into account the outages to
achieve the State Grid security standards,

(iii) Preparation of annual cutage planning in advance for the current year and
reviewed during the year on guarterly and monthly basis after due dislcussion in
the SLDC.

(v)  Optimization of the transmission cutages of the elements of the State grid without
adversely affecling the grid operation taking info account the generation outage
schedule,, outages of constituent systems and expecied level of maintenance of
system security standards on such transmission outages.

Cutags Planning Process !

i The licensees with generation shall provide the SLDC wiith their respectiva
propesed outage programs in writing for the next financia! year by 1% August
each vear. These shall contain identification of each genersting unit/finefinter

&
3
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connecting transformer, the preferred date for sach outage and its duration and
where there is flexibility, the earliest start date and latest finishing date,

The SLDC shall then come out with a draft cutage programme for the next
financial year by 15" November each year for the State arid taking into account
the available resources in an optimal manner and the need to maintain security
standards. This will be done after carrying out necessary system studies and if
necessary, the outage programmes shall be rescheduled. Adequate balance
between generation and joad shall be ensured while finalizing outage
programme.

The SLDC shall inform the FRegional Power Committee (RPC) Secretariat of its
Proposed outages in writing by 30" November for each financial year.

The RPC Secretariat shall then come out with an cutage programme for the next
financial year for the Regional Grid as per Grid Code.

The SLDC shall interact with all users as may be necessary to review and
optimize the outage plan, agree to any changes and produce an acceptable co-
coordinated generation and transmission outage plan,

The SLDC shall release the finally agreed outage plan which takes into account
of regional and user requirements to all users by 1™ March each year.

The SLDC shall review the final outage plan quarterly in consultation with the
RLDC and the users who shall be informed by the SLDC of any proposed
changes. Users request for additional outages will be considered by the SLDC
and accommodated to the extent possible. The SLDC shall inform users promptly
of any changes that affect them.

In case of emergency in the system viz. loss of generation, break down of
transmission line affecting the system, gnd disturbance, system isolation, the
SLDC, may conduct studies again before clearance of the planned outage.

The 3SLDC is authorized to defer the planned outage in case of any of the
following:

major grid disturbance.
SVstem isolation.

.

Biack out in a constituent system,

Any other event in the system that has an adverse impact on the system security
oy the proposed outage.
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{x} Each entity shall obtain the approval from the SLDC prior to availing an ocutage

Recovery Procedures :

Introduction:

The RLDC and the SLDC shall co-ordinate with each other to determine the extent of the
problem in case there is any contingency crisis ansing out of a total or a partial blackout
of the State Grid or the Regional Grid, The SLDC shall advise all users of the situation

and follow the strategy as outlined below fer restoration.

Users' employees’ persons authorized for operation and control shall be availatle at
Users' end for communication and acceptance of all operational communications
throughout the contingency. Communication channels shall be restricted as far as

possible, to operaticnal communications only till normalecy is restored.
Total Regional Blackout :

The SLDC shali instruct all relevant generating stations with black start capabilify to
commence their pre-planned Black Start Procadure. The SLDC may require the Captive
Power Plants to extend start-up nower supply to generating stations as may be feasible

The SLDC shall prepare the STS for restoration by creating discrete power islands with
no interconnection. Close co-ordination with concerned entities shall be maintained
during such restoration process. Generating stations 1o whom start up power supply is
made avaiiable shall sequence their start up tc maich their auxiiary power demand with

supply available,

Generating stations shall inform the SLOC as generating units become avaiiable to 1ake
load in order that ihe licensee may assess the MW demand. which the generating unit is
likely to pick up on circuit breaker closure.

The SLDC shall co-ordinate with generating stations and distribution licensees 0;

(i) form discrete power islands with one generating unit feeding some iscal demand.
{i) “Extend islands by adding more generating units and more demand in a
coordinated manner maintaining load genersiors balance,
£ty Synchronize Islands (o form a larger, more stable island.
The SLDC shall taking into account sites wherg sysient synchronizers are

available, gradually axtend the synchronization uniii all demand is restored,
g ¥ E
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The SLDC shall utiize any regional or Inter-State assistance available; if
appropriate at any time to assist in the above process.

During recovery, priority of withdrawai of restriction on power drawal shall be as
per policy of 4.4.3.

4.8.3 Responsibilities:

0

{lii)

(v}

v

(vi}

Detailed plans and precedures for restoration of the State grid under partial/ total
black out shall be developed by the SLDC in consultation with all entities and the
RLDC/ the RPC and shall be received/ updated annually and be communicated
to all transmission and distribution licensee and gensrating companies.

Detailed plans and procedures for restoration after partial/ total black out of each
constituent's system within the State, shall be finalized by the constituent
cancerned in coordination with the SLDC. The procedure shall be reviewed,
confirmed and / or revised once every year.

List of generating stations with black start facility, inter-State synchronizing points
and essential loads to be restored on priority, shail be prepared and be available
with SLDC.

The SLDC is autherized during the restoration process foltowing a black out to
operate with reduced security standards for voltage and frequency as necessary
in erder 1o achieve the fastest possible recovery of the grid.

The SLDC shall always Endeavour to restrict its net drawal from the Inter-State/
regional grid within the respective drawal schedules of entities by direcling
appropriate instruction to the entities, whenever the system frequency is below
49.5 MHz. When the frequency falls below 49.0 MHz, requisite load shedding
shall be carried out in the cancerned licensed area to curtail the over drawal.

The SLDC is required to advise the entities about their respective entitlement
from allocation/ share of generation stations, collection of their requisition,
compiling them into State's fotal requisition from central sector allocation ete. in
accordance with the principle laid down by the policy of the State Government or
Government of India.

w

484  Special Considerations :

During the festoration process following regional blackout conditions, normal standards

of voltage and frequency shall not apply.
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A list of essenttal loads and priority of restoration shall be prepared by each entity in line
with reguiation 4.4.3.

Distribution Licenses with essential loads shall separately identify non-essential
components of such loads, which may be kept off during system contingencies.
Distribution Licensees shail draw up and appropriate scheduie with corresponding load
blocks in each case,

The non-zssential loads can be put on only when system normalcy is restored as
advised by the SLDC.

All users shail pay special attention in carrying out the procedures so that secondary
collapse due to undue haste or in-appropriate loading is avoided.
Despite the urgency of the situation, careful, prompt and complete logging of all
operations and operational messages shall be ensured by all users to facilitate
subsequent investigation into the incident and the efficiency of the restoration process.
Such investigation shall be conducted promptly after the incident.

Operational Event/ Accident Reporting:
Repeatable incidents :
Typical examples of repeatable incidents that could affect the grid are the following:
{i) Exceptionally highflow system voltage or frequency.
(i} Serious equipment problem i.e. major circuit, transformer or bus bar fault,
{iif} Loss of major generating unit.
(iv} System split, ransmission system breakaway or black start.
(v) Major fire incidents.
{(vi) Major failure of protection.
(vii)  Equipment and transmission line overload.
{(viii) Excessive Drawatl deviations.
Reporting Procedure:
(i) All reportable incidents occurring in lines and equipment of 33 KV and above at
grid sub-stations and generating stations shall promptly be reported orally/
- message by the user whose equipment has experienced the incident to any other

significantly affected Users and to SLDC.
{iry Depending on the nature of incidence, the SLDC may ask for a preliminary as
well as detailed written report, which shall be submitted within 48 hours in case of
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-

preliminary report and in case of detailed report it shall be submitted within 7
days.

In the case of an event occurring in EHV system and generating equipment
which was initially reported by a constituent, the constituent shall give a written
report within a week.

The SLDC may call for a report from any user on any reportable incident
affecting other users and the entity in case the same is not reported by such user
whose equipment might have been the source of the reportable incident

The above shall not relieve any user from the obligation to report events in
accordance with Safety Regulations.

The format of such a report shall be approved by the Commission, but wil
typically contain the following information:

Location of incideri.

Date and time of incident.

Plant or equipment involved,

Supplies interrupted and duration if applicable
Amount of generation lost if applicable.

Brief description of incident.

Estimate of time to return to service,

Name of originator.

4.9.3 The standard reporting form would be as follows:

43




Tripura Gazette, Extraordinary Issue, July 15, 2011 A D.

INCIDENT REPORTING

B | T

8.

T s s s

Date and time of incident,
Location of incident,
Type of incident.

System parameters before the incident (Voltage Frequency, Flows Generation
ete.)

System parameters after the incident.

Network configuration before the incident.

Reilay indications received and performance of protection.
Damage to equipment,

Supplies interrupted and duration, if applicable.

10. Amount . of Generation lost, if applicable.

11. Estimate of time to return service,

12. Cause of incident.

13. Any other relevant information and remedial action taken.

14. Recommendations for future improvement/ repeat incident.

15. Name of the Organization,

4.94 Major Failure :

Following a major failure, the licensee and other users shall co-operate to inquire and

gstablish the cause of such faillure and produce appropriate recommendations.
Licensee/ users shall repont the major failure to the Commission immediately for
infarmation and shall submit the enquiry report to the Commission within 2(two) months
of the incident.

495 Accident Reporting :
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Reporting of accidents shall be in accordance with the Section 161 of Electricity Act,
2003. In both fatal and non-fatal accidents, the report shall be sent to the Electrical
Inspector in the prescribed form and to such other authorities as the State Government
may by general or special order direct.

CHAPTER 5
SCHEDULING AND DESPATCHING

Objective :

Procedures to be adopted after introduction of intra-State ABT for scheduling of injection
by beneficiaries including ail generating agencies connected with the STS, injected
share of 1SGS and scheduling of drawal by all licensees connected to the STS of the
State on a daily basis are dealt with herein.

Demarcation of responsibilities:

. In pursuance to Intra-State Availability Based Tariff (ABT) specified in Tariff Regulations,

the SLDC, shall have the total responsibility for scheduling/ dispatching by generating
stations of generating companies, the Captive Power Plants and bpen Access
Customers concerned as per Tariff Regulations connected to the State grid, the
drawalfinjection by the entities, the drawal from the ISGS and the inter-State
interchanges of traded power or under sub-section (5) of section 64 of the Act,if there is

any

(iiy The SLDC, if required, through STU, shall always Endeavour 1o restrict net drawal from

generating stations and others within their respective drawal schedules.

(i) The Generating stations and inter-state injectors under Intra-Statg ABT connected to the

STS shall be responsible for power injection generally according to the daily schedule
advised to them by the SLDC.
-

(iv) However, such generaling stations may deviate from the given injection schedules

depending on the plant and system conditions. In particutar, they would be allowed/
encouraged to generate beyond the given injection schedule under deficit conditions as
per guidelne of the SLDC.
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{v) Provided that when, the frequency is higher than 50.5 Hz, the actual net injection
shall not exceed the scheduled injection for that hour, Also while the frequency is
above 50.5 Hz, the generating stations may back down their generation in
concurrence with the SLDC lo restrict the frequency rise. When the frequency
falls below 49.5 Hz the lifting of backing down should be as per guidance of
SLDC.

(viy However, notwithstanding the above, the SLDC may direct the beneficiaries to
increase/ decrease their injection/ drawal in case of contingencies €4
overloading of items/ transformers, abnormal voltages, threat to system security
Such directions shall immediately be acted upon. '

(vii) For all outages of generation and transmission system, which may have an affect
on the State grid, all entities shall co-operate with each other and co-ordinate
their actions as per the procedures finalized separately. In particular, outages
requiring restriction of generation, which a beneficiary can receive (and which
may have a commercial implication) shall be planned carefully to achieve the
best optimization.

(viii) The entities shall furnish to the SLDC all requisite information for hbilling
purposes.

(ix) Al entiies shall abide by the concept of frequency linked load dispatch and
pricing of deviations from schedule i.e. unscheduled interchanges. All generating
units of the entities shall normally be separated according lo the standing
frequency linked load dispatch guidelines issued by the SLDC to the extent
possible, unless otherwise advised by the SLDC.

(x} The SLDC shall be responsible for intra-State energy accounting as per the
Balance and Setilement Code as specified in Tariff Regulations, and all entities

—~  shall extend the necessary assistance to the STU personnei in timely coliection
of metered data.

5.3 Scheduling and Despatch Procedure:

The general methodology for scheduling and calcuiating availability and capacity
index shall be as under:
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By 11.00 a.m. every day, ali the generating stations connectad to the STU shall
furnish their expected generation (in terms of Ex-bus MW, for all the 15 minutes
time blocks and also in terms of MU or MWH for the whole day) for the next day
to the SLOC as per format in Annexure-ll. The declaration shall be for that
capacity which can be actually made available. For Hydro generating station, the
declaration shall be made for a period of time not less than 3 hours within a 24
hours period for pondage and storage type of stations and for the entire day for
purely run-of-river type stations.

The declaration shall be for the capacity of the generating station to deliver ex-
bus MW for the next day either as one figure for the whole day or as different
figures for different periods of the day along with maximum available capacity
(MW) and total energy (MWh) ex-bus to the SLDC. The capacity as declared by

the generating stations also referred to as the declared capacity shail form the
basis of injection scheduling.

For hydro-generating stations, the declaration should also include limitation on
generation during speciic fime periods, if any, on account of restriction on water
use due to imigation, drinking water, industrial, environment al considerations etc.

For hydro-generating stations transformation losses means the losses due to
transformation of firm generation voltage to transmission voitage and is about
0.5% of energy generated.. "

The SLDC shall receive [SGS schedule of the next day from RLDC within 10.00
a.m. and in turn after exploring all availabilities and exchanges (both bilateral and
through traders and with licensees) prepare their expected drawal schedule and
send their requisition for the next day within 3.00 p.m. to RLDC.

Based on the requisitions given by the beneficiaries and different entities and
taking intc account technical limitations on varying the generation and
transmission system constraints, if any, the availability of central sector
allocation/ share, the relevant issues like open access and trading of power, etc.
‘rn the regional schedule, the SLDC shall prepare the economically optimal
injection schedules for generating stations of generating company, distribution
licensees and other entities and also drawal schedules for distribution licensees
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and other entities. The SLDC shall communicate the same to the generating
stations and the beneficiaries.

While finalizing the above daily generation schedules for the generating stations,
the SLDC shall ensure that the same are on merit order basis as far as possible,
operationally reasonable, particularly in terms of ramping/ sliding rates and the

ratio between minimum and maximum generation levels.

The SLDC shail also formulate the procedure for meeting contingencies both in
the long run and in the short run, and detailed scheduling procedure in a surplus
and shortage system in its monthly meeting with the licensees.

The generating agencies connected to STS or agencies injecting power in State
Grid shall inform any modification/changes to be made in station wise foreseen
capabilities, if any, t0 the SLDC by 09.00 p.m. geneficiaries may atso inform any
modification/ change of their drawal/ export, if any, 1o the SLDC by 09.00 PM.

Based on the surpius, if any, the concermed beneficiaries may arrange for supply
such surplus power through day ahead transaction under Open ACCESS
Regulations or any Inter-State supply. ayeh arrangement on the modification, if
any, shall be intimated to the RLDC by the SLDC by 10.00 p.m. The SLDC shall
receive the final ‘drawal schedule’ from the RLDC against ISGS share along with
any Bilateral Exchange of Power, if any by 11.00 p.m.

The SLDC shall inform the final injection/ drawal schedule for the next day to all
concerned by 11.30 p.m.

In the event of any contingency during the course of the day of operation, the
31L.DC or any generating station of any generating company connected to the
STS or any entity may revise its injection and drawai schedule and its foreseen
capability, drawalfexport for the balance pertod of the day. The SLDC shall then
revise the concerned ‘drawal schedule' and ‘dispatch schedule’ in consultation
with the concerned beneficiaries and issue the same. All such revisions shall be
affective one hour after the first advice is received by the SLDC.

While finalizing the drawal and injection schedules as apove, the SLDC shall also
check that the resufting power follows do not give rise o any transmission
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constraint. In case any impermissible constraint is foreseen, the SLDC shall
moderate the schedules to the required extent, under intimation to the
beneficiaries concerned. The revised schedule shall be made effective from the
fourth time blocks counting the issuing time as the first time block. In case of any
gnd '-disturbance. the scheduled injection and scheduled drawal of all
beneficiaries shall be deemed to have been revised to be equal to their actual
injection/drawal for all the time blocks affected by grid disturbances.

{(xii}  In the case of a forced outage of a unit, the SLDC shall revise the schedules on
the basis of revised declared capacity. The revised declared capacity and the
revised schedules shall become effective from the 4™ time block counting the
time block in which the revision is advised by the generator to I:;e"me first one.

{xiv)  Inthe event of a bottieneck in evacuation of power due to any constraint, outage,
failure or limitation in the STS, associated switchyard and sub-station owned by
the Licensees necessitating reduction in injection by any beneficiary, the SLDC.
shall revise the schedules which shall become effective from the 4™ time block,
counting the time block in which the bottleneck in evacuation of power has taken
place to be the first one. Also during the first, second and third time blocks of
such an event, the scheduled injection shall be deemed io have been revised to
be equal to actual injection and the scheduled drawals/ injection of the
beneficiaries and all other entities on whom these Regulations is applicable shall
be deemed to have 'bean revised to be equal to their actual drawals.

(xv}  In the case of any grid disturbance, scheduled injection and scheduled drawa! of
the beneficiaries and all other entities on whom these Regulations are applicable
shall be deemed to have been revised to be equal-to their actual injection/
drawal for all the time blocks affected by the grid disturbance. Certification of grid
disturbance and its duration shall be done by the SLDC within 24 hours of the
gﬂd disturbance. The SLDC shall notify all the entities in the grid about the period
of such grid disturbance and the effected portion of the grid system in detail.

{(xvi) Revision of declared capacity by the generation station{s} and requisition by
beneficiary {ies) for the remaining period of the day or part of the day or injection
[ drawal of the entities as per agreement shall also be permitted with advance
notice. Revised schedules/ declared capacity or injection/ drawal schedule in

49



{xvii)

(xeviii)

{xix)

(xx)

(o)

(oxii )

Tripura Gazette, Extraordinary Issue, July 15, 2011 A, D.

such cases shall become effective from the 6" time block. counting the time
block in which the fequest for revision has been received in the SLDC to be the
first one.

If, at any point of time, the SLDC observes that there is need for revision of the
schedules in the interest of better system operation, it may do so on its own and
in such cases, the revised schedules shall become effective from the 4™ time

SLDC to be the first one,

For any revision of g scheduied injection including post facta deemed revision
there shall be a corresponding revisien of scheduled drawals of the beneficiaries.
The SLDC shall issue final schedule of the day by 06,00 a.m. on next day for the
purpose of Ul calculation.

On completion of the operating day, by 24.00 hours, the schedule finally
implemented during the day (taking into account ail before the fact changes in
dispatch schedule of generating stations and drawal schedule of the users) shall
be issued by the SLDC. This schedule shall be the datum for commercial
accounting. The average ex-bus Capabiiity for each of the generating stations
connected with the STS shall aiso be worked out based on all before the fact
advice to the SLDC.

While making or revising its declaration of capacity, the generator shall ensure
that the declared capacity during peak hours is not les than that guring other
hours. However, exception to this may be allowed in case of tripping/ re-
synchronization of units as a reéul‘t of forged outage of units. The ‘peak hours
shall be as applicable for generating station as per Tariff Regulations.

The scheduied injection and actyal injection for generation station shall be ex-
bus generation at the generating station. For beneficiaries and all other entities

For Galculating the net drawai schedules of beneficiaries and all other entities on
whom these Regulations are applicable, the applicable intra-State transmission
losses shall be apportioned to their drawal schedules for the time being.
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{xxiif)

{xxiv}

{xxv}

(v}

{xxvif)

Provided that a refinement may be specified by the Commission in future
depending on the preparedness of the SLDC.

Drawallinjection schedules issuad/ revised by the SLDC shail become effective
from designated time block. Every endeavor shall be made by the SLDC to
communicate the revision to the concemed entities unless there are extra-
ordinary circumstances for only upon such communication the time block shall be
reckoned to commence.

A procedure for recording the communication regarding changes to schedules
duly taking into account the time factor shall be evolved by the STU.

The SLDC shall properly documeni all above information ie. station-wise
foreseen ex-power piant capabllities advised by the generating stations. the
drawal schedule indented by the beneficiaries, all schedules issued by the SLDC
and all revision/ updating of the above.

The procedure for scheduiing carried out by SLOC shall be open to all entities for
any checking/ verification, In case any mistake/ omission is detected, the SLDC
shall forthwith make a complete check and rectify the same.

While availability declaration by the generating stations may be a resolution of
one MW and one MWHr all entitlerment requisiticns and schedules shall be
rounded off to the nearest decimal to have a resiriction of 0.1 MW,

Reactive Power and Voltage Control :-

U]

(i)

Regarding VAR drawal/ abserption from intra-State Grid, the SLDC has to follow
the Grid Code.

All the distribution licensess, transmission licensees and the STU are expected
1o provide local VAR compensation such thai they do not draw VARSs from the
grid. VAR compensation has to commence in the following order -

Consumer end.

Distribution transformer end.

At the substations and of 6/11/33 KV distribution feeders.
Substations of STU.
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() Generating stations.

(i)  VWWhile tap changing on all 400/ 220 KV ICTs of CTU shall be done as per the
instruction of the RLDC whie tap changing of other ICTs shall be done as per the
instructions of the SLDC.

{iv) The generating stations shall generate/ absorb reactive power as per instruction
of the SLDC, within the capability limits of the respective generating units. Mo
payments shall be made to the generating companies for such VAR generation/
absorption.

(V) The SLDC may direct a beneficiary to curtail its VAR drawai/ injection in case
security of the grid or safety of any equipment is endangered.

(vi)  Atinterchange point the VAR drawal/ injection shall be minimum when voltage at
their point is below 97% or above 103 %. o '

L}

CHAPTER 6
NON-COMPLIANCE:-

in pursuance to sub-sections (2) (4) and (5) of section 33 of the Act , every licensee,
generating company. generating station, EHT 5/S and any other entity connected with?
the operation of the State Grid shall comply with directions issued by the SLDBC. If any
dispute arises with reference to the safe, secure and integrated operation of the State
Grid or interpretation of clauses of State Grid Code or in retation to any direction given
by the SLDC, it shall be referred to TERC for decision. Pending decision of the
Commission, the concerned party raising the dispute shail comply with direction of the
SLDC. The TERC, in tumn, after due process may order the defaulting entity for
compliance or otherwise. The non-compliance of the same may lead to penal action
which includes termination of connectivity agreement and de-linking from the State Grid.

In the case of non-payment of dues i.e. bills Ry any beneficiary the affected entity shall
report the matter to the SLDC. The SLDC shall verify the facts and take up the matter
with the defaulting entity for paying up of the dues. in case of non-complisnce by the
defaulting entity, the TERC shaif be informed by the SLDC whereupon the TERC shall
initiate necessary action.
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Any entity that has been accused of non-compliance of any direction of any
Appropriate Commission and has its connection disconnected with any grid by virtue
of any order of the Appropriate Commission shall not be allowed any connectivity
with State Grid unlass the criginal dispuie is settied.

CHAPTER 7

.2

COMMERCIAL ISSUES

The summation ‘of input meter readings at the connection points of the STS with
generating stations, entities/ licensee engaged in distribution of electricity and inter-
connection points with the CTU and other entities gives the total flow into the STS,
Similarly, the summation of export at the connection points of the STS with
generating stations, entities engaged in distribution of electricity and inter connection
points with the CTU and other entities gives the total outflow from the STS, The
difference between the inflow and outflow is the transmission loss of the STS. As the
connection points with distribution entity may be large in number, initially it may not
be possible to appiy the above principle to determine transmission loss. In such an
event several load flow studies representing different load conditions covering at
least three seasons and three hours of the day may be carried out to determine the
transmission loss. The transmission losses determined either way' shall be
apportioned to the distribution entity consuming power and energy from the STS
network and added to their metered drawal to arrive at the billing figure.

Any variation between an actual injection or an actual drawal and the scheduled
injection or the schedufed drawal shall be accounted for by SLDC as per Tariff
Reguiations. Weekly bilis of variations shall be prepared and issued by the SLDC.
These bilis shaill have high payment priority and the concerned entities shall make
payment of the billed amount within 10 days of billing date. If the payments against
the above bills are delayed, the defaulting entities shall have to pay simple interest
@ 0.04% for each day of delay. The interest so collected shall be paid lo the entities
who were to receive the payment,

a3
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in case of continued payment default, the matter should be brought 1o the notice of
the TERC by the SLDC.

Energy accounts shall be prepared by the SLDC on monthly basis and shall be issued g
all concemned entities within 3 clear working days of the succeeding month.

All energy accounting ealcutations carried out by the SLDC shall be open to all users for
any checking/ verification. In case any mistake Is detected the SLDC shall make a
complete check and rectify the mistake.

N matters concerning VAR drawalf absorption (its rate and payment) from inter-State
grid the SLDC has to follow Grid Code. VAR drawal/ absorption and payment for the
same shall be settled between a beneficiary and the pool account of between the
beneficiaries as applicable. The generating stations shall generate/ absorb reactive
power as per the instruction of the SLDC within the capability limits of the generating
units. No payments shall be made to generating companies for the same.

CHAPTER 8
POWER OF THE COMMISSION TO AMEND, TO REMOVE DIFFICULTIES,

DISPENSE WITH REGULATIONS

Powers to remove difficulties.

If any difficulty arises in giving effect o any of the provisions of these Regulations, the
Commission may , with reasons fo be recorded in writing, direct the licenseas, the
Consumers or the applicants for Open Access, by general or special order, for taking
suitable action not inconsistent with the provisions of the Act as may appear to be
necessary for removing the difficuliy.

Powars to Amend :-

The Commission may, at any point of time, at its sole discretion,, vary, aiter, modify, add
or amend any provisions of these Regulations.

Power to dispense with Regulations -
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8.31 Nothing in these Regulations shaj
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Name of Power Station/Sub-Station owner:

Tel. Number:

rax Number:

g

Permanent Address

SITE RESPONSIBILITY
[See Regulation 3.3]

2011 A.D.

ARNEXURE = 1

—

ttem of
Plant/Apparatus

Plant
Owner

Responsibility for

Remarks 1

Safety

r

Control

S W—

Operation

| Maintenance

...k Switchyard

All eguipments
7 including Bus
bars

| Feeders

Generating Units

o
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ANNEXURE =11

PLANING /CONNECTIVITY DATA
{See Regulation 3.6.5]
#,

Generation

1. Name of Power Station

4. Station type — Thermal (coal, gas, oil), Hydro (Reservoir type}, ROP {with hours of Storage/Pump
Storage), GT/CCGT.

3. Station capacity-
{i). Total capacity (i) Number of units & size

4.1 Thermal Station —

{i) Rating of Boiler, Turbine & major auxiliaries

(i) Peaking availahility and peaking capability
4.2 GT/CCGT -

(i) Matural Gas/LNG/Qil

ii) Salient details of GT/CCGT

(i) Peaking availability and peaking capability

4.3 Hydra -
] Schematic layout showing dam ressrvoir ared, water conductor system, fare bay,
powerhouse
(i) Rating of Turbine and other major equipment
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{iii)

{iv)

Captive power plant

(i)

Reservoir data and operating table

Operating head Max™ & mMin ™

b

Salient details including plant capacity & exchange of Power.

Generators =

{i)
(i)
(it
{iv)
{v)
{wi)
{vii}
{viii)
(ix)
(x)
{xi)
(xif}
(i)
{xiv)

{xv)

{>vi)

Type
Rating/Mva
Voltage

Speed

Inertia constant H(MW Sec/MVA)
Rated P.F

Reactive Power capability

5.C. Ratio
A | 11
Xd' X a X d (Saturated & Unsaturated )
e | 11
X q X q’x q (Saturated & Unsaturated )
1 11
Tdo T do
1 11
T qo’ T go
Stator resistant & leakage reactance or Potier Reactance
Stator time constant

Rated field current

Neutral grounding

a8
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{xvil} Generator Capability Curve
Generator Transformer

(i) Type

(ii) Rated capacity /Mva )

{ifi) Voltage ratio & Vector group

{iv) Tape changer range

(v) On load/Off load tap changer

{vi) Percentage Impedance-Paositive & Zero Sequence

(vii}  Grounding of Gene rator Transformer

(viii)  X/R Ratio

Excitation -

(i} Type of excitation

fii) Rated field voltage, maxim um & minimum field voltage

{iif) Details of excitation loop block diagram showing transfer function
Governor System-

(i) Governor droop

(i) Speeder motor setting range

{iii) Governor biock diagram showing transfer functions & different time constant

(i) Dead band if any.

Protecting & Metering —-
(i) Description of all relays & protection system installed in generating unit.
(i} Description of all relays & protection system instailed on all outgoing feeders

(1) Full description of operational & commercizl metering schemes,

Operational parameters —

59
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{i} Minimum time required to synchronize a generating unit fram de-synchronization (hot
start)
(i) Maximum time to synchronize a unit from rest (cold start)

L

{iil} The Maximum load

{iv) Maximum loading & unloading rates.

Transmission Data

11

1.2

1.3

1.4

1.5

(i)

Single line diagram of transmission system down to 132/33 KV 5/S.

Name of /5

(i} Power Station connection

{ii

i} Number & length of circuits

{iv]} 5/S bus layout (Main & transfer, 2 Main & transfer, 2 Main, Breaker & half)

(v} Power transformers

{wi) Reactive compensation equipment

(v

i}  Grounding arrangement

Transformer parameters — Rated MVA, Voltage rating & vector group, Positive & zero sequence

impedance, Tap Changer (on/off load) and range, Transformer Grounding and X/R Ratio
Component details -

(i} Circuit breaker, isolating switches, current & potential transformers,

Relay & Meters-

{i) Relay protection for all transformers and feeders

(ii) NMetering detail

Line parameters — Line designation, Year of commissioning, Length of line {Km), Line capacity
(Thermal & surge impedance),No. of circuits, Per unit circuit impedance on 100 MVA &

admittance values [positive & zero seguence).

60
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Distribution data

Nzme of 5/5 of STU from where connection shail be made.

1.2 Quantur of Power (MW)/MVA to be drawn/injected from / to of STU /S and voltage and no. of
circuits required,

1.3 The length and size of the feeder and no. of distribution S/S connects to the feeder for supphy of
load to distribution area,

14 Reactive compensation used tc control reactive drawal from STU, feeder — wise.

i5 Detaiis of protection & metering for the feeders.

1.6 Type of Load characteristic {whether constant power of Voltage impedance, etc.)

Load forecast Data

% Consumer data — Furnish categories of consumers, their nos. connected load.

% Peak load and energy forecast for each connection point / in the face point for each category of
load for each of the succeeding 10 years.

3 Methodology and assumptions on which forecast made.

4. If supply is received from maore than one STU $/S , the 5/5- wise break-up of peak load & energy
projections for each of succeeding 10 years with estimated daily load curve.

B Details of bulk load 5 Mw & above, Violtage of supply, 5/5 from which is to be fed,
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Time in

INJECTION SCHEDULE

Proposed injection
by Entity in MW .
from own

Proposed
Injection by the

Entity from Own

15, 2011 A

T injection of

Poweron
behgif of

I°%;

[See Reg ulation 5.3(1),]

Total ]
Injections |
(Qutside own I
area of ‘

1

Generating Station | availability for other entities
SO T R | other rentities* as per 5.3 (ix) “_S_g[:-_pl_t.'_]m -
(1) (2} (3] (4) | (5) [6=(a+5]]
% 50.00 hrs. to e e AR [N [ e e T B
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| J 00.45 hrs.
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i el e B — SR = 5t e g S
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« noter Destination wise injection is to be shown separately in separate column.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

TRIPURA ELECTRICITY REGULATORY COMMISSION

No. F.25/TERC2009/ Dated, Agartala, the 29th April, 2010,

NOTIFICATION OF
(Terms and Condition of Open Access)Regulations, 2016.

In exercise of powers under sub section {2} of section 181 read with clause {2) (d} of section 39
and clauses (2}, (3), (4) of section 42,86(1) of the Electricity Act, 2003(No.36 of 2003) and all
powers enabling it in on that behaif the Tripura Electricity Regulatory Commission hereby makes

following Regulations: -

CHAPTER -1

GENERALI-

1. ShortTitle, Commencement and interpretation.

{il. These Regulations may be called the Tripura Electricity Regulatory Commission
(Terms and Condition of Open Access) Regulation, 2010,

{il). These Regulations shall come into force on the date of their publication in the
official Gazette unless otherwise stated in these Regulations and shall be concurrent
within the area of jurisdiction of Tripura Electricity Regulatory Commission.

(fi). Tripura General Clause Act/indian general Clause Act sha I apply to the
interpretation of these Regulations unless atherwise indicated in these Regulations
or inconsistent with the provisions of the Electricity Act 2003 as amended,

2. Definition: -

(1). In these Regulations . unless the context otherwise requires :
a).  “Act” means the Electricity Act, 2003 (36 of 2003).
b).  “ALDC” means Area load Despatch Center.
e). "Commission” means the Tripura Electricity Reguiatory Commission.




d).

f).

g)-

h}.

).

i)

k}.

o).

P}

F}
s).

).
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“prawl” means the electricity which has been delivered at the
interconnection of transmission system oOF installation of the ‘user’ with
specified network.

«pISTCO” means Distribution and Transm ission Company/Agency.

“Grid Code” means the Grid Code specified by the Comrmission under Claus
(h) of sub-section (1) of Section 86 of the Act and includes the Indian
electricity Grid Code and State Grid Code appiicable on the date of
commencement of these Regulations;

“lnjection” shall mean the transfer of electricity by a generating company
or licensee to the user at a predefined interconnection point with specified
network.

“Jntra State Ul Rate” shall mean unscheduled interchange rates as
specified by these Regulations.

“Intra-State Generating Station” shall mean a genersting station or a
captive generating plant (CGP) which is not an Inter-5tate Generating
station.

aNodal agency” means the Nodal Agency defined in Regulation & of these
Regulations.

“Open Access Customer” means a consumer permitted by the State
Commission to receive supply of Electricity from a person other than
distribution Licensee of his area of supply, and the expression inciludes a
generating company and a Licensee , who has availed of or intends to avail
of opén access;

ngtate” means the Sate of Tripura.

“supplier” shall mean any generating company or licensee from whose
system alectricity flows into the system of another generating company or
licensee or consumar.

“gpecified network” means state transmission network of 66 KV and above
voltage level owned and operated by the transmission licensee(s) of the
State.

“srate Transmission Utility {STU)” means the utility notified by the
Government of Tripura under section 39 (1) of the Act.

"gLDC” means the State Load Despatch Centre under sub section {1) of
section 31 of the Act.

#Time block” shall have meaning as defined in Indian Electricity Grid code.
“TEGC” means Tripura Electricity Grid Code.

“Transmission open access customer” shall mean an open Access
consumer being supplied electricity from transmission line of 66 KV and
above voltage.

«“yser” shall mean generating station including CGP, distribution licensee,
trading licensee and open access CUsStOMErs within the State utilizing
specified netwo rk.
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u),  “Wheeling " carries the same meaning as defined in sub-section 76 of
section 2 of the Act;

{2}. Words and expressions appearing in these Regulations and not defined above shall bear
the meaning assigned to them in the following:
a). TERC (Terms & conditions for Determination of Tariff} Regulations.
b). Tripura Electricity Grid Code.
cj. Indian Electricity Grid Code.
d).  The Electricity Act, 2003.
e). CERC (Terms & conditions of Tariff] Regulation, 2004.
f). CEA (Installation and Operation of Meters} Regulation 2006,

3. Extent of Application:
These Regulations shall 2pply to open Access for use of Intra State Transmission lines
and /or Distribution Systems or associated facilities with such lines or systems of the
Licensee in the State including any such lines and/or systems as are used in conjunction
with Inter State Transmission Lines.

4. Categorizations of Open Access Customers:
The Open Access customers shall be classified into the following categories based on the
duration of the Intra -State transmission and /or distribution system, namely-

{a). Short Term Open Access Customer: - An Open Access customer availing open
access on regular basis for a period of more than 6 months but less than one
year shall be the Short Term Open Access Customer.

(b). Long Term Open Access Customer: - An Open Access Customer availing open
access for a period of 1 year and more on regular basis shall be the Long Term
Open Access Customer. ;

{c). Temporary Open Access Customer:- An Open access Customer who intends to
avail the open access on temporary basis for a pericd of 6 months or less shall
be the Temporary Qpen Access Customer

3. - Allotment Pricrity:
1). The priority for allowing open access shali be determined in the following order:
{a}. Distribution Licensee for Long Term. : ;
(b}. Other Open access customer for long term. igia
{c). Distribution licensee for short term. :
{d). Other open access customers for short tarm, =
2} Among the open access customers within a category, the person applying for
open access for a longer duration shall have preference owver the person
applying for shorter duration at any given time.
3} Subject to the above clauses, the decision to allow open access shall be on the
basis of first come first served.

-,
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a).

In case short —term open access is to be accommodated through congested
corridors of the network, the Nodal Agency shall invite bids by Fax/e-mail with
floor price equal to the un-congested price for short term users. The allotrent
shall be done on the basis of decreasing order of price guoted. In case the
quoted prices are equal, the allotment shall be done on pro roto basis of
capacity sought. The user getting allotment of capacity iess than the capacity
sought shall pay the price quoted by him. A}l other applicants shall pay charges
as per the price quoted by the last applicant getting full allotment of capacity
sought.

6. Nodal Agency:

a).

b}.

The Nodal Agency for arranging long-term open access shali be the state
transmission utility if its system is used: otherwise the Nodal agency shall be the
respective distribution licensee, within whose area the point of drawal is
situated.

For short term open access the Nodal Agency shall be the State Load Dispatch
centre. :

7. Procedure for applying for Open Access:

(i}

{ii).

{ii}.

(iv).

{v).

{wi).

{vii).

An application for open access shall be filed with the respective Nodal agency by
the intending open access customer, with a copy marked to the distribution
iicensee of the area,
The application shall contain such details as capacity needed, point of injection,
point of drawal, voitage level, phase arrangement, duration of availing open
access, peak load/ time, average lpad and any other additional information that
may be required by the nodal agency.
The Nodal Agency shall host its website the details of applications received and
the status of each application on a continuous basis. .
The Nodal Agency shall issue necessary guidelines, procedure and application
forms within 30 days of publication of these regulations in the official gazette.
The Application shall be accompanied by a non-refundable processing fee of
Rs.5, 00C/- for long term customers and Rs.1000/- for short —term customers.
The Nodal Agency , based on the system studies by the concerned licensee or
otherwise assess the Capacnty available and communicate the same to the
applicant within the time schedule indicated below, namely-

aj. Short term open access- Within 7 days from the date of receipt of

application; and
b}. Long term open access- within 30 days from the date of receipt of
application.

Where the Nodal Agency is of the opinion that open access cannot be allowed
without system strengthening, it shall identify the scope of work for system
strengthening and the probable date from which the open access can be
allowed and the applicant shall be informed accordingly within 30 days.
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{viii). An open access customer shall enter into commercial agreements with
transmission and distribution licensees, generators, traders, consumers and
others, as applicable to him. Such agreements shall include a ciause pertaining
to payment security mechanism,

(ix). The Nodal Agency shall prepare the standard agreement formats within 30 days
of publication of these regulations and after obtaining due approval of the
Commission makes the standard agreement formats available to the public .The
agreement formats shall be hosted on the website of the Nodal Agency.

{x). After agreements have been entered into and copies furnished to the Nodal
Agency, the nodal agency shali in form the open access customer the date from
which open access will be avaflable, within three days from the date of
furnishing agreements.

{(xi). STU/Distribution Licensee shall conduct the system Studiers annually or as often

as directed by the Commission to provide open access to long-term customers,
The System data including the additional loading capacity of lines <hall be
updated on a continuous basis and shall be made available to the public, Such
data shall also be hosted on the licensees’ website,
Notwithstanding the above, if the studies are Insisted upon by any person, the
system studies shall be carried out by the STU/Distribution licensee by collecting
reasonable charges from such person. Such studies shall be completed within 90
days from the date of receipt of charges toward the study and a detailed report
shall be furnished to such person.

8. Applicability of Intra-State ABT:
Intra-5tate ABT shall be applicable to users/suppliers who are required to give
daily schedules to SLDC, unless excluded from the applicability of ABT under these
Regulations. Provided that the applicability of the ABT shall re main suspended for
the period of Grid distribution, islanded mode of Grid operation as intimated by
SLDC as per provisions of the Tripura Grid Code.
{A). Generating Stations.
A Generating Station except the foliowing shall be covered by Intra-State ABT:
{i}. Those covered by Inter-State ART.
{ii). Nuclear, Wind and Solar Power Stations.
(if}. Run of River Hydro Power Stations without storage facility.
{iv). Power piants of capacity below 10 Mw.

:Bl. Llicensea,
A distribution/trad ing licensee shall be covered by intra-State ART, if

) it draws from Benerating Stations & Llicensees governed by Inter-State and Jor
intra-State ABT, and

T T T g R S SD
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i} Its drawl during any rime biock exceeds its drawl from Non-ABT sources (i.e.
generating ,trading licensee & DISTCO not governed by Inter-State or Intra-State
ABT)

iii) Provided that the schedule of the Trading Licensee shall be merged with the
intra-State Generating Company oF Distribution Licensee or Open Access
Consumer with whom power is being traded and there shall b no separate
energy accounting for the Trading Licensee. Provided further that the
transmission consumers of the distribution Licensee [i.e. consumers receiving
electricity supply from transmission network at the voltage level of 66 KV and
above) though not covered under ABT regime will have to have ABT compliant
meters at their interface so that their drawl/schedule may be separately
metered and monitored for the same being merged with their distribution
Licensee’s drawl/schedule.

(C}. Open Access Customers:
Transmission Open Access Customer, within the State, shall be governed by intra-
State ABT. Provided that drawl schedule of open access customer for working day
<hall be the normal drawl schedule of the working day and that of holiday shail be
the normal drawl schedule of hofiday. Any significant deviation of more than 5%
chall be treated as gaming and may be disallowed by SLDC.

Chapter-II

—

AVAILABILITY BASED TARIFF:

1),

Components of Availability based Tariff:

The Tariff under the Intra-State ABT regime shall have these components, namely the
fixed charges, the energy charges, and the Un-scheduled Inter-change charges (Ul charge]-
The fixed charges shall be linked to availability energy and variable charges to the
schedutled energy. The Unscheduled Interchange (Ui} rate shall be applicable for the
deviations from the schedule.

Eixed charges/Capacity Charges:

i} Capacity charges of the generators shall be payable by users on the capacity
allocated to purchased by them, irrespective of the quantum of power they
draw or schedule to draw, subject to raintenance of availability by the
generator at or above the target availability as specified in the refevant
regulations or orders of the Commission.

ii) Recovery of capacity charges below the level of such target availability shali be
on pro-rate basis. At 7ero availability, no capacity charges shall be payable.
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itl) Incentive shall be payable on ex-bus scheduled energy corresponding to
scheduled generation in excess of ex-bus energy corresponding to target Piant
Load factor as specified in the relevant regulations or orders of the
Commission/PPAs.

2}, Energy Charges:

i) Energy charges or variable charges shall be payable by every user on the
scheduled energy irrespective of actual drawl.

i} Energy charges shall be worked out in  accordance with TERC
Regulations/Orders/PPas.

3}.  Unscheduled Interchange {Ul} charges:

{i}. \Variation between actual generation or actual drawl and scheduled Eeneration
or scheduled drawl shail be accounted for through Unscheduled Interchange
{U1) charges.

{ii}. Ul charges are payable by the user/suppliers for the deviations from the

schedule and are dependent on the frequency prevailing at that point of time.

(iii). Ut for a generating station shall be egual to the actual generation minus its
scheduled penaration,

{iv). Ul for a user shall be equal to its total actual drawl minus its total scheduled
drawl,

{v). The Ul rates and threshold frequencies as determined by CERC in its Tariff
Regulation for the Eastern reglon shall apply to the users of the intra-State grid
for such 15 minutes block linked to frequency.

fvi). The quantum of Ul charge shall be inclusive of transmission loss and shall be
boerne by the entities and rates as approved by CERC shall apply to Intra-State

ABT.

{vii). The average frequency range and Ul rates are subject to change through a
separate notification by the Commission, Further, these rates may undergo
changes based on CERC tariff regulation,

{viii). In respect of the following only Ut charge component of the Intra- state ABT
shall be applicable.

a). Users wheeling 10 MW or more of their captive generation and synchronized
with State Grid.

b). All entities/consumers with captive/co-generation of 10 MW or more capacity

parallel to the grid with a possibility of feeding into the grid. W

Reactive Power Compensation T
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Shall be as per the provisions of the Tripura Electricity Grid Code as arnended from time to

time.

CHAPTER -1I1

ENERGY ACCOUNTING & COMMERCIAL SETTLEMENT:

1.

3.

Scheduling.

a),

b).

All eligible suppliers and users shall comply with the scheduling and dispatch
requirements as specified in the Tripura Electricity Grid Code and as per the
instructions given by SLDC.

SLDC shall aggregates the requisitions of drawl of power from the BISCTCOs and |

traders and prepare the dispatch schedule keeping in view the merit order and
how best to meet the schedule given by them. The SLDC shall issue the
followings, which shall from the basis of Intra-state ABT.

{i). Dispatch schedule to RLDC for communication to the CGSs.

(ii).  Dispatch schedule to the State Generators.

{iii}.  Dispatch schedule to Others (IPPs/CGPs).

(ivl. Drawl schedule to the DISTCOs/Open Access Customer/Traders.

Provided that DISTCOs will integrate and merge the drawl schedule of their
transmission consumers in their own schedule .The drawl of such transmission
consumers shall be integrated and merged with that of the respective DISCTCOs
for the sake of energy accounting.

Provided further that the actual injection and drawl not covered under ABT shall
be the schedule injection and drawl and shall be accounted first in the energy
accounting for the computation of UL

Demenstration of Declared Capability.

The generating stations may be required to demonstrate the declared capability
of their generating stations as and when asked by the SLDC. In the event of a
generating company failing to demonstrate the declared capacity, the capacity
charges due to the generator shall be required as a measure of penalty. In case of
captive generating plant, the amount scheduled for sale to any licensee will be
under demonstration of declared capacity.

Gaming.
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a. Generating stations generating up to 105% of the declared capacity in any time
block of 15 minutes and averaging up to 101% of the average declared capacity
over a day shall not be construed as gaming, and the generator shall be entitled
to Ul charges for such excess Beneration above the scheduled generation (5G).

b. For any generation beyond the prescribed limits, the SLDC shall investigate so as
1o ensure that there is no ga ming, and if gaming is found, the corresponding Ui
charges due to the generating station on account of such extra Eeneration shall |
be reduced to zero, and the amount shall be adjusted in U1 account of users in
the ratio of their capacity share in the generating station.

c. If any DISTCO or any person under Section13 or under 8™ proviso of Section 14
of the Act draw less power than the scheduled drawl in spite of availability of
power as per schedule and at the same time has load shedding in his area of
supply, then the action shall construed as gaming and no UI charge shall be
receivable by him, Ul amount shall be adjusted in the Ul account of users as irr
Para (b) above. However, for any direction by SLDC, if such incidence occurs,
then Ul charge may be recejvable to him, if applicable.

Metering and Meter Reading:

{i}. Metering arrangements , including installation, testing and maintenance of
meters and installation of communication facility for the transmission of data
shall be the responsibility of the STU on payment basis.STU shall ensure that ail
interface points are provided with ABT compliant meters and required
communication facilities are installed before the stipulate date for
implementation of ABT regime as per these Regulations. Collection and
transportation of raw data to SLDC shall be the responsibility of individual
licensee. Processing of the data required for accounting of energy exchanges
and Ul account based on average frequency of 15 minute time block shall be
done by the SLDC.SLDC shall install required hardware and software for
processing and analysis of date for necessary monitoring and control before the
stipulated date for implementation of ABT regime as per these Regulations.
Initial time synchronization of the meters and further checking and time
synchronization, as and when required, shall be done by 5TU in co-ordination
with the licensees and SLDC. All concerned entities (in whose premises the
special energy meters are instailed) shall fully cooperate with the SLDC and
extend necessary assistance by taking weekly meter readings and transmitting
them to the SLDC. On the basis of processed data of meters along with data
relating to declared Capacity and scheduies stc,, the SLDC shall issue the state
level accounts for energy on monthly basis as well as U} charges on weekly
basis. Ul accounting procedures shall be governed by the orders of the
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Commission. In case of any dispute, the matter shall be referred to the
Commission for decision, which shall be final.

(it). The cost of metering shall be borne by the owners of the meters. Regarding the
ownership of meters and its accessories, the entities involved shall follow
Regulation-6 of CEA (Instaliation and operation of meters) Regulation, 2006.

{iii). ABT complaint meters interface meters as per CEA's {installation and Operation
of Meters) Regulations,2006 shall be provided at the points of injection/drawt,
by the respective users who shall also ensure communication of data to SLDC.
The time synchronization of the metering system shall be through Global
Positioning System (GPS) with counter check from central hilling station.
Respective users shall bear their own expenses.

{iv). For the Purpose of Intra-State ABT, the existing metering CTs and PTs/CVTs
installed and operated in the system chall be valid until these are replaced by
those of specified accuracy and class as specified by CEA in its Regulations.

{v). All open access customers and transmission CONSUMETs shall provide ABT
compatible. Special Energy Meters capable of time differentiated
measurements (15 minutes} of active energy and wvoltage differentiated
measurement of respective energy as may be specified by the 5TU or SiDC,

{vi). Metering and Accounting shail be as per the Tripura Electricity Grid Code as
amended from time to time.

{vii). Where the eniry and exit points are connected to the network of trangmission
system, the metering arrangements, including installation testing and operation
and maintenance of meters and collection and transportation of data required
for accounting of energy shall be organized by the STU.

5. Energy Accounting:

a). SLDC shall be the agency responsible for implementation of Intra-State ABT. It
<hail coordinate with ERLDC for application of inter-State ABT in consultation
with generators, transmission licensee, traders, DISTCOs and Open access
customers. SLDC shall process the metering data received from all the stations
and maintain epergy account on regular basis and shall take all measures
necessary to prevent gaming.

10
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b). The DISTCOs shall set up their own area load dispatch centre (ALDC) to monitor
and control their injection/draw! of power on real time basic and shall set up
communication link with SLDC so as to have effective and efficient operation.

c). All expenses to upgrade necessary software, hardware, human resources, for
real time operations and communication of data to SLDC etc. as allowed by the
Commission shali recoverad.

d}. All stake holders shall comply with the directions of SLDC and provide required
assistance on timely and regular basis for smogth operation. SLDC is authorized
1o impose penalty not exceeding Rupees Five Lakhs in the users for non-
compliance of any directions. It shall direct DISTCOs and open access
Transmission Customers to disconnect to effect curtailment of supply such a
situation.

e). A State Energy Account, for the billing and settlement of ‘Capacity Charge’
‘Energy charge’ ‘Ul charge’ and ‘Reactive charge’ shall be prepared by the SLDC.

f). The S1DC shall be responsible for computation of actual net MWh injection of
gach generating station and actual net drawl of each user 15 minute-wise,
based on the above mentioned meter readings for preparation of the State
Energy Accounts.

g). All computations carried out by S5LDC shall be open to all constituents for
checks/verification for a period of 15 days. If any mistake/omission is detected,
the SLDC shall forthwith make a complete check and rectify the same,

h}. SLDC shall forward the necessary data/schedules to Regional level in line with
Regulations formulated by Central Electricity Regulatory Commission.

Commercial settlement :

aj. The user shall modify their existing PPA’s to make it ABT compliant in terms of
two part tariff comprising of (i} Capacity charges linked with ta rget availability
and (ii) energy charges pavabie as per schedule of drawl irrespective of actual
drawl, in conformity with the existing PPA’s, Tariff order of the Commission and
(Terms and Conditions for Determination of Tariff} Regulations within 120 days
of the publication of these Regulations. in case of any difficulty in modifying the
PPA’s to make it ABT compliant, the matter may be referred to the Commission
within 90 days of the publication of these Regulations for the issue of necessary
direction for removing the difficulties.

11
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The users shall pay to the respective generating companies capacity charges,
corresponding to plant availability and energy charges for the scheduled
dispatch. However, calculation of capacity charges and energy charges may be
made based on TERC (Terms and Conditions for Determination of Tariff)
Regulations and Tariff Orders as amended from time to time ai 1 as per their
bilateral contract whenever it exists. The bills for these Charges shall be issued
by the respective generating companies to each user on monthly basis.

In case of generation in excess of the dispatch schedule given by SLDC the
concerned generating company shall be additionally paid for excess generation
through the Ul mechanism approved by the Commission from time to time.

in case of actual generation below the dispatch schedule given by the 5LDC, the
concerned generating company shall pay back through the Ul mechanism for
the shortfall in generation.

. In case of excess drawl from the draw! schedule given by the SLDC, the users

shall be required to pay through the Ul mechanism for the excess energy.

in case of under drawl, the users shall be paid back through the Ul mechanism
for the energy not drawn.

The summation of station-wise ex-power plant dispatch schedules from each
generating station and any bilaterally agreed interchanges of each user shall be
adjusted for transmission losses, and the net drawl/schedule so calculated shall
be compared with the actual net drawl of the user.

payment of Ul and Reactive energy charges needs to be made as specified by
TEGC.

The SLDC/STU may insist on appropriate payment security mechanism by way of
Bank Guarantee or Bank Draft equal to three days billing either receivable or
payable.

Delay in payment of Ul and VAr charges shall invite payment of interest as
specified TEGC.

if total payment receivable in the Ul pool account is higher or lower than Ul
payable, then Ul payable/receivable shall be properly adjusted to make the
payable and receivable equal.

12
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). The money remaining after Pay out of all vaAr charges shall pe utilized ag
outlined in the TEGC.

m). In case tha voltage profile of a State Grid improves to an extent that the total
pay-out from the State VvAr charges account for 3 week exceeds the total
amount being paid in for that week, ‘and if the State reactive accaunt has no
balance to meat the deficit, the pay-outs shall be proportionately reduced
according to the total meney available in the above gccount,

n}. All 15 minute energy figures (net schadyuled actually metered and Ul ) shall be
rounded off to the nearest 0.01 MWh.

CHAPTER-IV

BaNKk AND caraciTy ALLOCATION
i. Banking:

No generator shall he allowed the facility of banking the electricity generated by them,
nor will such facility be extended to any open access customers,

2. Status of Capacity/Energy Allocation to DISCOS

The Government of Tripura shall finalize the allocation of the Capacity/energy from the
PPA's to the DISTCOs constituted after restructuring based on the DISTCOs load

5. Two-Part Tariff: i

A twe part tariff shall be implemented for all the generating Stations and DISTCOs within
the State to facilitate implementation of Intra —Stat ABT.
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T issue of Orders and Practice Directions:

Subject to the provisions of the Electricity Act, 2003 and these Regulations, the
Commission may from time to time issue Orders and Practice Directions in regard to the
impiementation of these Regulations ang Procedure to be followed on various matters,

13
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which the Commission has been empowered by these Reguiations 10 specify and direct,
and matters incidental or ancillary therets.

Savings

. Nothing in these Regulations shall be deemed to limit of otherwise affect the power of

the Commission to make such orders as may be necessary to meet ends of justice.

Nothing ih these Regulations shall bar the Commission from adogpting in conformity with
provisions of the Act, a procedure which is at variance with any of the provisions of
these Regulations, if the Commission, in view of the special circumstances of a matter or
3 clause of matters, deems it just or expedient such rmatter or class of matters.

Nothing in these Regulations shall expressly or impliedly , bar the Commission dealing
with any matter or exercising any power under the Act for which no regulations have
heen framead, and the Commission may deal with such matters, powers and functions in
a manner , as it considers just and appropriate .

Powers of the Commission to Amend:

The Commission may, at any point of time, as its sole direction, vary, aiter, modify, add
or amend any provisions of these Regulations.

Pawers to Remove Difficulties:

If any difficulty arises in gIVing effect to any of the provisions of these Regulations, the
Cemmission may, with reasons 10 be recorded in writing, direct the
users{heﬁefic‘:ariesfgenerators, by general or special order, for taking suitable action
not inconsistent with the provisions of the Act, as may appears to be necessary for
remeving the difficufty.

BY Order of the Commission

25]72-
~ Secretary i
TERC

Erinted at the Tripura Governmenti Fress, Agariala.
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TRIPURA ELECTRICITY REGULATORY COMMISSION

No. FE25/TERC/2009/ 484 Dated, Agartala, the 9th November, 2009,

NOTIFICATION OF
(RENEWABLE PURCHASE OBLIGATION AND ITS COMPLIANCE) REGULATIONS, 2009,

In exercise of powers conferred under section 61,66,86(1)(e) and 181 of the Electricity
Act, 2003 and all other powers enabling in this behalf ,and after previous publication, the Tripura

Plectricity Regulatory commission hereby makes the following regulations for the Renewable

Purchase Obligation and its compliance:

I. SHORT TITLE AND COMMENCEMENT
i).  These regulations may be called the T.E.R.C. (Renewable Purchase Obligation
and its compliarce) Regulations, 2009,
it).  These regulations shall come into force from the date of their publication in the
Official Gazette.
iit).  These Regulations shall apply throughout the State of Tripura.

b

2. DEFINITIONS AND INTERPRETATION:

In these regulations, unless the context otherwise requires,

a) ‘Act’ means the Electricity Act, 2003(36 of 2003);

b} “Central Agency’ means the agency operating the National Load Dispatch Centre
or such other agency as the Central commission may designate from time to

time.
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¢) ‘Central Commission” means the central Electricity Regulatory Commission
referred to in sub-section (1) of section 76 of the Act;

d) “Certificate” means the renewable energy certificate issued by the Central Agency
in accordance with the procedures prescribed by it and under the provisions
specified in the Central Electricity Regulatory Commission (Terms and
Conditions for recognition and issue of Renewable Energy Certificate for
Renewable Energy Generation) Regulations, 2009 ; _

¢) ‘Commission ‘means the Tripura Electricity Regulatory Commission as referred
in sub-section (1) of section 82 of the Act;

f) ‘Forbearance price’ means the ceiling price as determined by the Central
Commission in accordance with the Central Electricity Regulatory Commission
(Terms and Conditions for recognition and issue of Renewable energy
Certificate for Renewable Energy Generation) Regulations, 2009, as amended
from time to time, within which only the Certificate can be dealt in power
exchange;

g) ‘MNRE’ means the Ministry of New and Renewable Energy; h

hy *Obligated entity’ means the distribution licensee. consumer owning the captive
power plants and open access comsumer in the State of Tripura which is
mandated to fulfill renewable purchase obligation under these Regulations;

i) ‘Power Exchange’ means any exchange operating as the power exchange for
electricity in terms of the orders issued by the Central Commission;

i) “Preferential tariff’ means the tariff fixed by the Appropriate Commission for sale
of energy from a generating station based on renewable energy sources (o a
distribution licensee ;

k) ‘Renewable energy sources’ means renewable sources such as small hydro, wind,
solar including its integration with combined cycle, biomass. bio fuel
cogeneration, urban or municipal waste and as such other sources as recognized
or approved by MNRE;

1) ‘State agency’ means the agency in the State of Tripura to be designated by the

Commission to act as the agency for accreditation and recommending the
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renewable energy projects for registration and to undertake functions under these
regulations;

m) “Year' means a financial vear,

(1). Words and expressions used in these Regulation and not defined but defined in
the Act or the regulations issued by the Central Commission or any other
regulations issued by the Commission, shall have the same meaning assigned to
them respectively in the Act of such regulations issued by the Central

Commission or such other regulations issued by the Commission.

i. RENEWABLE PURCHASE OBLIGATION

(A}. Every obligated entity shail purchase not less than 1% during 1%

year, 1% during
2" year and 2% during 3" year of its consumption of energy from renewable
energy sources under the Renewable Purchase Obligation during each of the

years from April to March.

Provided that 0.1 (%) percentage point out the renewable purchase obligation so
specified shall be procured from generation bases on solar as renewable energy

source only:
Provided further, such obligation to purchase renewable energy shall be
inclusive of the purchase, if any, from renewable energy sources already being

made by concerned obligated entity:

Provided also that the power purchases under the power purchase agreements for

the purchase of renewable euergy sources already entered into by the distri bution

licensees and consented {o by the Commission shal] continue 1o be made tl] their
present validity, even if the total purchases wnder such agreements exceed the

bercentage as specified hereinabove |




2

().

(if).

(iif)-

;2

1).

Tripura Gazelie, Extraordinary Issue, July 15, 2011 A. D,

CERTIFICATES UNDER THE REGULATIONS OF THE CENTRAL COMMISSION

Subject to the terms and conditions contained in these regutations the Ceriificates
issued under the Central Electricity Regulatory Commission (Terms and
Conditions for recognition and issue of Rencwable Energy ¢ ertificate for
Renewable Energy Generation) Regulations, 2009 shall be the valid instructions
for the discharge of the mandatory obligations set out in these regulations for the

obligated entities to purchase electricity from renewable energy SOurces.

Provided that in the event of the obligated emity fulfilling the renewable
purchase obligation by purchase of certificates, the obligation to purchase
electricity from generation hased on solar as renewable energy source €an be
fulfilled by purchase of solar certificates only, and the obligation to purchase
electricity from generation based on renewable energy other than solar can be
fulfilled by purchase of non-solar certificates.

Subject to such direction as the Commission may give from time to time, the
obligated entity shall act consistent with the Central Electricity regulatory
Commission (Terms and conditions for recognition and issue of Renewable
Energy Certificate for Renewable Energy Generation) Regulations, 2009 notified
by the Central Commission in regard to the procurement of the certificates for
fulfiliment of the Renewable Purchase Obligation under these regulations.

The Certificates purchased by the obligated entities from the power gxchange in
terms of the regulation of the Central Commission mentioned in clause(1) of this
Regulation shall be deposited by the obligated entities to the Commission in

accordance with the detailed procured issued by the Central Agency.

STATE AGENCY

The Commission shall designate an agency as State Agency for accreditation and
recommending the rencwable energy projects for registration and to undertake

functions under these regulations.
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ii). The State Agency shall function in accordance with the directions issued by the
Commission and shall act in consistent with the procedure rules laid by Central
Agency for discharge of its functions under the Central Flectricity Regulatory
Commission (Terms and Conditions for recognition and issue of Renewabie
Energy Certificate for Renewable Energy Generation)Regulations, 2009,

i11). The State Agency shall submit quarterly status to the Commission in respect of
compliance of renewable purchase obligation by the obligated entities in the
format as stipulated by the Commission and may suggest appropriate action to
the Commission if required for compliance of the renewable purchase obligation.

iv). The Commission may from time to time fix the remuneration and charges payable
to the State Agency for discharge of its functions under these regulations,

%) If the Commission is satisfied that the State Agency is not able to discharge its
functions satisfactorily, it may by general or special order, and by recording
feasons in writing, designate any other agency lo function as State Agency as it

considers appropriate,

EFFECT OF DEFAULT

(i). If the obligated entities does not fulfill the renewable purchase obligation as
provided in these regulations during any year and also does not purchase the
certificates , the Commission may direct the obligated entity to depgsit in 1o a
separate fund ,to be created and maintained by such obligated entity, such amount
as the Commission may determine on the basis of the shortfall in units of PRO
and the forbearance price decided by the Central Commission:

Provided that the fund so created shall be utilized. as may be directed by the

Commission, for purchase of the certificates:

Provided further that the Commission may empower an officer of the State
Agency to procure (rom the Power Exchange the required number of certificates
to the extent of the shortfal] in the fulfillment of the obligations, out of the
amount in the fund:




(ii).
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Provided also that the distribution licensee shall be in breach of its licence
condition if it fails to deposit the amount directed by the Commission within 135

days of the communication of the direction.

Where any obligated entity fails to comply with the obligation » purchase the
required percentage of power from renewable energy sources or the renewable
energy certificates, it shall also be liable for pemalty as may decided by the
Commission under section 142 of the Act:

Provided that in case of genuine difficulty in complying with the renewable
purchase obligation because of non-availability of certificates, the obligated
entity can approach the Commission for carry forward of compliance requirement

io the next year:

Provided that where the Commission has consented to the carry forward of
compliance requirement. the provision of clause (1) of the Regulation or the

provision of section 142 of the Act shall not be invoked,

29 |2—
Secretary <7 (|
TER.C.

Printed at the Tripura Government Press, Agartala. 6
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TRIPURA ELECTRICITY REGULATORY COMMISSION
No. F.25/TERC/2009/ 25 Dated, Agartala, the 4th July, 2010.
NOTIFICATION
Regulation in respect of Demand Side Management, Regulations 2010

In exercise of the powers conferred on it by Sub-section (1) and clause {zp) of sub-
section (2) of Section 181 of the Electricity Act 2003 (36 of 2003) the Electricity
Regulatory Commission hereby makes the following regulations namely Tripura
Electricity Regulatory Commission (Demand Side Management) Regulations 2010,

Chapter I: General

1. Short title, extent and commencement:

1.1. These Regulations may be called the Tripura Electricity. Regulatory Commission
(Demand Side Management) Regulations 2010.

1.2 These Regulations shall be applicable to the Distribution Licensee in Tribura in
their respective areas of supply. ’

1.3. These Regulations shail come into force from the date of the notification in the
Official Gazette.

2. Definitions:
2.1 In these Regulations unless the context otherwise requires —

(i) "Act” means the Electricity Act 2003 (36 of 2003).

(ii) ."Baseline data” means the initial base level consumption and / or demand for
electricity bafore a DSM programme begins to provide a starting point for comparison
for assessing programme impact,
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Regulations on DSM

(iii)“Bureau” means the Bureau of Energy efficiency established under sub-section (1)
of Section 2 of the Electricity Conservation Act 2001,

(iv)“Commission” means the Tripura Electricity Regulatory Ceommission constituted
under sub-section (1) of Section 82 of the Act

(v) “Cost Effectiveness Index” means an indicator of the attractiveness of any
investment in DSM pragramme or when compared to the cost of energy
produced and delivered in the absence of such an investment,

(vi) “Demand Side Managemen » means the actions of a Distribution Licensee
beyond the customer's meter, with the objective of altering the end-use of
electricity — whether it is tc increase demand decrease it, shift it between high and
low peak periods or manage it when there are intermittent load demands in the
overall interests of reducing Distribution Licensee costs.

(vii) "DSM Resource Acquisition” means a mechanism to implement DSM projects
through customers, Energy Service Companies, Non-Government Crganizations,
manufacturersisuppliers, or other private sector organizations with payment
made to them by the Distribution Licensee for the resultant energy and load
recuctions.

(viii) “Energy Service Company” means a company which is in the business of
providing energy efficient and load management equipment and/or services to
end-user customers and is approved by Bureau.

(ix) “Evaluation, Measurement and Verification” means activities which ewaluate
measure and verify performance or other aspects of DSM/ energy efficiency
programs or their market environment.

(x) “Monitoring and reporting” means activities which monitor and evaluate the
progress of DSM/energy efficiency programs of the Distribution Licensee.

Chapter I1: DSM Objectives, targets and guidelines.

3. DSM Objectives
3.1 The Commission in consultation with Bureau shall formulate DSM objectives

that shall be considered in the advancement and implementation of cost
effective DSM initiatives in the State.
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Regulations on DSM

Examples of the objectives may include power shortage mitigation, seasonal
peak reduction, cost effective energy savings, lowering the cost of electricity,
reduction in emissions of greenhouse gases etc.

3.2 The DSM objectives shall be consistent with the DSM objectives set out by
Bureau as a part of Energy Conservation Plan for the country.

4. Assessment of technical potential for DSM

4.1 The Distribution Licensee in Tripura shali carry out assessment of potential
for DSM in the State one year before the start of every MYT Control Period.

Notwithstanding above provision, the first assessment of technical potential
for DSM shall be carried out within six months of the notification of these
Regulations.

4.2 Distribution Licensee shall be guided by methodology developaed by Bureau
while assessing of technical potential for DSM.

5. DSM Targets

5.1 The Commission shall establish DSM targets for the Licensee in Tripura.

5.2 While setting DSM target for the Distribution Licensee, the Commission will
give due consideration to factors such as consumer mix load profite etc:

5.3 Examples of DSM targets may include the following:
» Percentage reductions in load growth.
»  Savings in KW, K\Wh.
¥ Savings as a percent of total resources to meet load.

5.4 While establishing the targets, the Commission shall be guided by technical
potential in Tripura as assessed by the Distribution Licensee.

6. Guidelines on DSM Process

6.1 The Commission shall issue guidelines to guide the Distribution Licensee
in execution of the following activities:
i. Load and market research.
il.  Implementation of DSM programmes.
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Regulations on DSM

iii. Cost Effectiveness Assessment of DSM programmes.
iv.  Monitoring and Reperting of DSM Plans and Programmes.
v.  Eligibility criteria for DSM programmes.

vi.  Methodology for setting DSM targets and funding levels.

vii. Database development framework.
6.2 The Commission shall issue guidelines on these maters from time to time.
6.3 Issuance of such guidelines shall not be a pre-requisite and submission of

the first DSM plan by the Distribution Licensee.

Chapter IIl: DSM Cell

7. Constitution of DSM Cell, its roles & responsibilities
7.1 Every Distribution Licensee shall constitute DSM Cell within one month of

adoption of these Regulations.

7.2 The DSM Cell so constituted shall be provided with necessary authority
and resources so as to execute the functions assigned to it under these
Regulations.

7.3 The DSM Cell shall be responsible for
(i) Load research and development of baseline data.

(iiy Formulation of DEM Plan.

(iiiy Design and development of DSM projects including cost .benefit
analysis, plans for implementation, monitoring & reporting and for
measurement & verification.

(iv) Seeking necessary approvals te DSM Plan and individual
programmes. P :

(v} Implementation of DSM programmes.

(vi} Any other additional function that may be assigned by the
Commission from time to  time.

Chapter IV: DSM Process

8. Load and market research and development of baseline data.
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Regulations on DSM

8.1 Distribution Licensee shall undertake load research to identify the target

consumer segment’ s and end uses for DSM programmes to build the necessary
database.

8.2 Distribution Licensee shali undertake market research to estimate market
potential for specific energy efficiency technologies and applications, establish
key performance indicators and determine existing baseline market conditions.
8.2 On the basis of the results of load and market research, the Distribution Licensee
shall develop baseline data for its area of supply.

8.3 Distribution Licensee shall design, develop and implement the initial few DSM
programmes on the basis of available data and studies completed by BEE till the
complete baseline data is available for its area of supply and establishment of
baseline data shali not be a, pre-requisite for design of such initial DSM
programmes by the Distribution Licensee.

Formulation of DSM Plan

9.1 Distribution Licensee shall formulate and submit to the Commission a
prospective DSM Plan covering period of the control period within one
year of netification of these regulations. The plan shall include,

An overall goal for DSM Plan

Description of DSM programmes te form a part of DSM Plan

implementation process and schedule of each programme in the plan as 2

whole.

Plan for Monitoring and Reporting.
indicative cost efiectiveness assessment of programmes

Notwithstanding above, the first DSM Pian shall be prepared within one year
of the date of these Regulations and shall be for the period till the end of
angoing MYT Control Period.

9.2 The Distribution Licensee shall submit on rofling basis an annual Plan not
inconsistent with the perspective plan for upcoming year along with the
Annual Performance Review.,




Tripura Gazette, Extraordinary lssue, July 15, 2011 A. D,

Regulations on DSM

9.3 Selection and prioritization of various DSM programmes in the DSM Plan

shall be guided by the following factors;
(i) The Cost effectiveness guidelines issued by the Comm ssion.
(ii) DSM Objectives identified in Regulation
(iii) Whether the proposed pregrammes supplement Naticnal level
efforts adopted by the Bureau.
(iv) Programmes with high visibility and therefore potential for creation
of awareness within Consumers.

9.4 Distribution Licensee shall implement all DSM programmes developed

by Bureau.

MNotwithstanding above, if the Distribution Licensee is of the opinion that any

programme developed by the Bureau is not appropriate for the consumers in its

area of supply, the Distribution Licensee shall seek specific exemption from the

Commission for implementation of such programme.

10. Commission review and approval of DSM plan

10.1

10.2

Distribution Licensee shall submit the DSEM Pian to the Commission for
approval at least six months before the start date of the next MYT pencd
The Commission may adopt procedures as specified in the Conduct of
Business Regulations for according approval to the DSM Plan.

11. Preparation of DSM Programme Document

11.1

1.2

For each DSM programme inciuded in the DSM Plan, a detailed
description shall be provided in a separate Programme Document. The
description shall include general information, technology, schedule for
deployment, budget, cost effectiveness assessment, detailed
implementation plan, estimation of savings etc

For each DSM programme cost benefit analysis shall be carried out as per
guidelines issued by the Commission on Cost effectiveness from time to
time.
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12. Approval of DSM Programme Document
121 Prior to implementing any DSM Programme, Distribution Licensee must
obtain approval of the Commission.
12.2 Each Programme Document shall include the following:

(i) Description of the programme.
(ii) Objectives and rationale for the programme.
(iii) Consumer segment at which the programme is aimed.,

(1v) Estimated level of Programme participation.

(v) Estimate of baseline.

{vi} Assessment of pregramme in Jine with Cost Effectiveness Guidelines
issued by the Commission.

(vii)  Mechanism for recovery of cost.

(viii)  Marketing and delivery strategy.

(ix) Cistribution Licensee costs and budget.

(%) Implementation schedule.

(xi) iImplementation mechanism e.g. Energy Service Companies, DSM
Bidding, DSM Resource Acquisition etc.

(xiiy  Monitoring and evaluation pian.

(xiii) Proposed performance incentives,

(xiv) Plan for Training!SeminarNVorkshcp to increase consumer awareness,

12.3 The Commission shall approve a DSM programme if it is in line with he

Objectives set out in Section 3 of the Regulations. The Commission may
direct modifications to proposed or on-going pProgrammes to ensure
consistency with the DSM Objectives,. However, the Commissicon shall
aliow Distribution Licensee adequate time to notify consumers of
programme modification,

e 2 Implementation of DSM programmes .
131 Distribution Licensee shall undertake implementation of DSM
programimes in line with the guidelines issued by the Commission from
time to time.
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132 The implementation of the programme shall be undertaken in the
manner as approved by the Commission.

13.3 Distribution Licensee shall undertke impiementation of quick gain DSM
programmes.

13.4 Distribution Licensee shall carry out implementation of activities assigned
to it either by itself or through engagement of appropriate independent
entity.

While doing so, the Distribution Licensee shall ensure that continuity and
consistency is maintained and interest of the consumers is not
compromised.

14. Mechanism for Cost Recovery

14.1 Distribution Licensee shall identify the net incremental costs, if any,
associated with planning, design and implementation of programmes.

14.2 Distribution Licensee may propose methodoiogy for recovery of net
incremental costs through tariff or any other mechanism.

14.3 In order to qualify for cost recovery, each program must be
i. Approved prior to implementation.
i. Implemented in accordance with the approved program plan and

1

iii. Implemented cost effectively.

14.4 Distribution Licensee shall provide all necessary assistance to the
Commission, or third party assigned by the Commission t0 undertaking
Evaluation Measurement and Verification of DSM programmes
implemented by it.

145 The Commission may direct the Distribution Licensee 1o undertake
DSM programmes that may not be cost effective but is highly beneficial
to the society. The Commission will make available resources for such
project.

15. Monitoring and reporting of DSM programmes.
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151 Distribution Licensee shall prepare plan and undertake monitering and
reporting of DSM programmes as per Guidelines on Monitoring and
Reporting issued by Commission from time to time or as approved by the
Commission while approving the DSM programme.

16, Evaluation, Measurement and Verification of DSM Programme.

16.1 Distribution Licensee shall prepare plan for evaluation, measurement and
verification of savings from DSM programmes as per Guidelines on
Evaluation, Measurement and Verification issued by the Commission
from time to time.

16.2 Third party FEvaluation Measurement and Verification of DSM
programmes shail be undertaken by the Commission or third party
assigned by Commission.

While engaging the agency, the Commission shall ensure that the Agency is not
undertaking any other engagement which could conflict with the interests of the
consumers in the State.

16.3 Distribution Licensee shall make available necessary information/data to
the Commission or third parly assigned by the Commission to measure
and verify the savings from DSM programmes.

Chaﬁter V: DSM Plan and Programme Completion Report

17. Six-monthly Reporis on progress of DSM Plan and six monthly Reports on
expenses incurred on implementation of DSM Plan shall be submitted by the
Distribution Licensee

18. The Distribution Licensee will prepare and submit a detailed Program
Compietion Report and submit the same to the Commission within one month
of completion of such programme.

19. The Report shall cover the pregramme expenses, achievements, outcomes
and outputs, constraints and difficulties faced conclusions, recommendations,
lessons learned and way forward.

9
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Chapter VI incentives

20. The Commission may provide inceniives to Distribution Utiliies for achieving
or exceeding DSM Objectives as identified in Section 3 of the Regulations.

Chapter VII: Miscellaneous _

21. The Gommission may at any time add, vary, alter, modify or amsand any
provisions of these regulations.

22.5 any difficuity arises in giving effect to the pravisions of these Regulations,
the Commission may by general or specific order make such provisions not
inconsistent with the provisions of the Act, as may appear to be nscessary for
removing the difficulty.

23. The Commission may from time to tims issue orders and practice directions
in regard to the implementation of the reguiations and procedures to be
followed.

24.All disputes arising under these regulations shall be decided by the
Commission based on an applicati'an made by the person aggrieved.

Secretary’ H

TERC.

Printed at the Tripura Govermment Press, Agartala. i0
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PART-I-- Orders and Notifications by the Government of Tripura,
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TRIPURA ELECTRICITY REGULATORY COMMISSION

No. F.25/TERC/2009/415 Dated, Agartala, the 16th September, 2010.
NOTIFICATION OF
(REGULATION OF PROCUREMENT OF ENERGY FROM RENEWABLE SOURCES)
REGULATIONS, 2010.

In exercise of powers conferred under section 61,66,86(1)(e) and 181 of the Electricity
Act, 2003 36 of 2003) and all other powers enabling in this behalf , the Tripura Electricity
Regulatory commission hereby makes the following regulations for promoting the sale of power
from renewable energy sources to any person and for procurement of energy from renewable
sources by Distribution Licensee within the State of Tripura.

1. SHORT TITLE AND COMMENCEMENT

i),  These regulations shall be called the T.E.R. C {Procurement of Enérgy trom
Renewsable Sources) Regulations, 2010,
i1).  These regulations shall come into force from the date of their publication in the
Official Gazette,
iii).  These Regulations shall apply throughout the State of Tripura,

2. DEFINITIONS AND INTERPRETATION:
In these regulations, unless the context otherwise requires, | g
a) “Act” means the Electricity Act, 2003(36 of 2003); R
b)“Area of supply™ means the area within which a distribution licensee s
authorized to supply electricity,
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c) “Central Agency” means the agency operating the National Load Dispatch
Centre or such other agency as the Central commission may designate from time

to time.

d) “Central Commission” means the central Electricity Regulatory Commission

referred to in sub-section (1) of section 76 of the Act:

¢) “Certificate” means the rencwable energy certificate issued by the Central
Agency in accordance with the procedures prescribed by it and under the
provisions specified in the Central Electricity Regulatory Commission (Terms
and Conditions for recognition and issue of Renewable Energy Certificate for

Renewable Energy Generation) Regulations, 2010.

f) “Commission” means the Tripura Electricity Regulatory Commission as referred
in sub-section {1) of section 82 of the Act; '

g) “Distribution Licensee” means a licensee authorize to operaie and maintain a

distribution system for supplying electricity to the consumers in his area of
supply.

h) “Floor Price” means the minimum price as determined by the Central Electricity
Regulatory Commission in accordance with its (Terms and Conditions for
recognition and issuance of Renewable Energy Certificate for Renewable Energy
Generation) Regulations, 2010 at and above which the certificate can be dealt in

the power exchange;

i) “Forbearance price” means the ceiling price as determined by the Central
Commission in accordance with the Central Electricity Regulatory Commission
(Terms and Conditions for recognition and issue of Renewable energy
Certificate for Renewable Energy Generation) Reguiations, 2010, as amended
from time to time, within which only the Certificate can be dealt in power

exchange;
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i) “MINRE” means the Ministry of New and Renewable Energy;

k) “Obligated entity” means the distribution licensee, consumer owning the captive
power plants and open access consumer in the State of Tripura which is
mandated to fulfill renewabie purchase obligation under these Regulations;

1) “Person” shall include any company or body corporate or association or body of -
individuals, whether incorporated or not, or artificial Jjudicial person;

m) “Power Exchange” means any exchange operating as the power exchange for
electricity in terms of the orders issued by the Central Commission;

n) “Preferential tariff” means the tariff fixed by the Appropriate Commission for
sale of energy from a generating station based on renewable energy sources to a
distribution licensee ;

o) “Quantum of Purchase” means percentage share of total purchase of electricity
from renewable energy sources as specified in these Regulations. The quantum
would be the sum of all direct purchases from generating stations based on
renewable energy sources and purchase from any other licensee, which would
arise from renewable energy sources;

.

p)“Renewable energy sources” means renewable sources such as small hydro,
wind, solar including its integration with combined cycle, biomass, bio fuel
cogeneration, urban or municipal waste and as such other sources as recognized
or approved by MNRE;

q) “State agency” means the agency in the State of Tripura to be designated by the
Commission to act as the agency for accreditation and recommending the
renewable energy projects for registration and to undertake functions under these
regulations;

r) “Year” means a financial year.
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s) Supply in relation to electricity means the sale of clectricity to a licensee or

consumer,

Words and expressions used in these Regulation and not defined but defined in the
Act or the regulations issued by the Central Compmission or any other regulations
issued by the Commission, shall have the same meaning assigned to them
respectively in the Act or such regulations issued by the Central Commission or such

other regulations issued by the Commission.

3. APPLICABILITY OF WABLE PURCHAS LIGATI
These Regulations shall apply to

(a) Distribution Licensee,

(b) Any other person consuming electricity (i) generated from conventional Captive
Generating Plant having capacity of S MW and above for his own use and / or {ii)
procured from conventional generation through open. access and third party sale.

4. QUANTUM OF RENI w POWER OBLIGATION (RPO

i 41 Every obligated entity shall purchase not less than 1% during 1% year, 1% during
2™ vear and 2% during 3" year of its consumption of energy from renewable
energy sources under the Renewable Purchase Obligation during cach of the years
from April to March.

42 Provided that 0.1 (%) percentage point out the renewable purchase obligation 50
specified shall be procured from generation bases on solar as renewable energy
source only:

43 Provided further, such obligation to purchase renewable energy shall be inclusive
of the purchase, if any, from renewable energy sources already being made by

+  goncerned obligated entity:

4.4 Provided also that the power purchases under the power purchase agreements for

the purchase of renewable energy sources already entered into by the distribution

licensees and consented to by the Commission shall continue to be made till their
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present validity, even if the total purchases under such agreements exceed the
percentage as specified hereinabove

5. CERTIFICATES UNDER THE REGULATIONS OF THE CENTRAL COoOMMISSION

3.1

5.2

53

6. STATE AGENC

Subject to the terms and conditions contained in these regulations the Certificates
issued under the Central Electricity Regulatory Commission (Terms and
Conditions for recognition and issue of Renewable Energy Certificate for
Renewable Energy Generation) Regulations, 2009 shall be the valid instructions
for the discharge of the mandatory obligations set out in these regulations for the
obligated entities to purchase electricity from renewable energy sources.

Provided that in the event of the obligated entity fulfilling the renewable purchase
obligation by purchase of certificates, the obligation to purchase electricity from
generation based on solar as renewable energy source can be fulfilled by purchase
of solar certificates only, and the obligation te purchase electricity from
generation based on renewable energy other than solar can be fulfilled by
purchase of non-solar certificates.

Subject to such direction as the Commission may give from time to time, the
obligated entity shall act consistent with the Central Electricity regulatory
Commission (Terms and conditions for recognition and issue of Renewable
Energy Certificate for Renewable Energy Generation) Regulations, 2010 notified
by the Central Commission in regard to the procurement of the certificates for
fulfillment of the Renewable Purchase Obligation under these regulations.

The Certificates purchased by the obligated entities from the power exchange in

terms of the regulation of the Central Commission mentioned in clause{1) of this

Regulation shall be deposited by the obligated entities to the Commission in

accordance with the detailed procured issued by the Central Agency. °'—m,ﬁ;
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i). The Commission shall designate an agency as State Agency for accreditation and
recommending the renewable energy projects for registration and to undertake
functions under these regulations.

ii). The State Agency shall function in accordance with the directions issued by the
Commission and shall act in consistent with the procedure rules laid by Central
Agency for discharge of its functions under the Central Electricity Regulatory
Commission (Terms and Conditions for recognition and issue of Renewable
Energy Certificate for Renewable Enerpy Generation)Regulations, 2009.

iit). The State Agency shall submit quarterly status 10 the Commission in respect of
compliance of renewable purchase obligation by the obligated entities in the
format as stipulated by the Commission and may suggest appropriate action to the
Commission if required for compliance of the renewable purchase obligation.

iv). The Commission may from time to time fix the remuneration and charges payable
to the State Agency for discharge of its functions under these regulations.

v). If the Commission is satisfied that the State Agency is not able to discharge its
functions satisfactorily, it may by general or special order, and by recording
reasons in writing, designate any other agency to function as State Agency as it

considers appropriate.

7. DISTRIBUTION LICENSEE:-
71 Each distribution licensee shall indicate, along with sufficient proof thereof, the

estimated quantum of purchase from renewable energy sources for the ensuing
year in tariff/ annual performance review petition in accordance with Regulations
notified by the Commission. The estimated quantum of purchase shall be in
accordance with clause 4.1 of these Regulations of the approved power purchase
quantity for the ensuing year (s). In the event of the actual consumption in the
licensee area being different from that approved by the Commission, the RPO
shall be deemed to have been modified in accordance with clause 4.1. If the
distribution licensee is unable to fulfill the obligation, the shorifall of the
specified quantum of that year would be added to the specified guantum for the
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next year. However, credit for excess purchase from renewable energy sources
would not be adjusted in the Ensuing year.

Despite avaijlability of renewable energy sources, if the distribution licensee fails
fo fulfill the minimum quantum of purchase from renewable energy sources, it
shall be liable to pay compensation as per clause 9 of these Regulations,

CAPTIVE AND OPEN ACCESS USER(S) CONSUMER {s)

The quantum of RPO mentioned in clause 4.1 shall be applicable to captive and
Open access uscr(s)/ consumer(s) from the date as would be notified in the
Official Gazette.

Every Captive and Open access consumer(s)/user(s) shall have to submit
necessary details regarding total censumption of electricity and purchase of
energy from renewable sources for fuifillment of RPO on yearly basis on or
before 30™ April to the State Agency.

Captive and Open Access Consumer(s) User(s) shall purchase renewable energy
as stated in Table | Of these Regulations. If the Captive User(s) and Open Access
Consumer(s) are unable to fulfill the criteria, the shortfall of the targeted quantum
would attract payment of regulatory charge as per clause 9.

Captive’ Open Access consumer(sy’ User(s) may fulfill its RPO through the
renewable energy certificate as provided in clause 5 above.

(3

EFFECT OF DEFAULT

If the obligaied entities does not fulfill the remewable purchase obligation as
provided in these regulations during any year and also does not purchase the
certificates , the Commission may direct the obligated entity to deposit in to a
separate fund .to be created and maintained by such obligated entity, such amount
as the Commission may determine on the basis of the shortfall in units of RPO

and the forbearance price decided by the Central Commission:

Provided that the fund so created shall be utilized, as may be directed by the
Commission, for purchase of the certificates and parily for development of
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transmission infrastructure for evacuation of power from generating stations

based on renewable energy sources.

Provided further that the Commission may empower an officer of the State
Agency to procure from the Power Exchange the required number of certificates
to the extent of the shortfall in the fulfillment of the obligations, out of the amount
in the fund:

Provided also that the distribution licensee shall be in breach of its licence
condition if it fails to deposit the amount directed by the Commission within 15
days of the communication of the direction.

Where any obligated entity fails to comply with the obligation to purchase the
required percentage of power from renewable energy sources or the renewable
energy certificates, it shall also be liable for penalty as may decided by the
Commission under section 142 of the Act:

Provided that in case of genuine difficulty in complying with the renewable
purchase obligation because of non-availability of certificates, the obligated entity
can approach the Commission for carry forward of compliance requirement to the
next year:

Provided that where the Commission has consented to the carry forward of
compliance requirement, the provision of clause (1) of the Regulation or the
provision of section 142 of the Act shall not be invoked.

10. GRID CONNECTIVITY

10.1 Any person generating electricity from renewable energy sources, irrespective of
installed capacity, shall have open access to any Licensee’s transmission system
and/ or distribution system or grid as the case may be., On an application from such
person, the transmission licensee or distribution licensee shall provide appropriate

interconnection facilities. as far as feasible, before Commercial Operation date of
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the renewable energy project. Such interconnection shall follow the grid
connectivity Siandards as specified in the Indian Electricity Grid Code, State Grid
Code and/ or the manner prescribed by the Central Electricity Authority.

The STU/ SLDC / Licensee shall make best efforts to strengthen the system 1o

provide timely open 2ccess to transmit power from renewable energy sources.

CROSS- SUBSIDY

Third Party Sale from renewable energy sources shall be exempted from the cross-
subsidy surcharge determined by the Commission from time to time. However, no
banking facility shali be provided for supply (third party sale) [rom renewable
energy sources through open access. Further, ABT compatible interface metering
system capable of energy accounting for each block of 15 minutes shall be provided
at both suppty as well as drawal point.

For third party sale, energy generation from renewable energy sources in each 15
minute time block shall be set off apainst the captive/ open access user(s)

conswmption in the same |5 minute time block.,

POWER TO REMOVE DIFFICULTIES

The Commission shall suo motu or an application from any person generating
electricity from renewable energy sources or a distribution licensee or captive user
Of Open access consumer may review, add, amend or alter these Regulations and
pass appropriatc orders to remove any difficulty in exercising the provisions of

these Regulations.

"Ly
239
Secratary, ’JZ“’ t
T.E.R.C.

Printed at the Tripura Government Press, Agartala. 8
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PART-4-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

TRIPURA ELECTRICITY REGULATORY COMMISSION
No. F.25/TERC/2009/ ] Dated, Agartala, the 9th September, 2010,

NOTIFICATION OF
{Regulation of Compliance Audit)Regulations, 2010.

in exercise of powers conferred by Section 181 of the Electricity Act, 2003 (36 of
2003), and all other powers enabling it in this behalf, the Tripura Electricity Regulatory
Commission hereby makes the following regulations, namely:

1. SHORT TITLE,EXTENT AND COMMENCEMENT:

1.1 These Regulations may be called Tripura Electricity Regulatory Commission
{Compliance Audit) Regulations, 2010.

1.2 These Regulations shall be applicable in the State of Tripura,

1.3 These Regulations shall come into force from the date of their publication
in the Official Gazette.

2. DEFINIATIONS AND INTE RPRETATIONS:

Definitions:
2.1 In these Regulations, unless the context otherwise requires:
fa). “Act” means the Electricity Act,2003 (36 of 2003);
{b}. “Regulated Entities” means distribution Licensees, generation companies,

transmission Licensees, Electricity Traders, and State Load Dispatch Centers;

2.2 Words and expressions used and not defined in these Regulations but defined in the Act
shall have the meanings assigned to them in the Act,

3. COMPLIANCE AUDITS:

" e T S

31 The Commission may, at any time, conduct audits of regulated entities for verifying their
compliance with the Act, rules, regulations mada there under, orders and directions
issued by the Commission,




3.2

33

3.4

35

36
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The commission may, by order, empanel consultants/auditors required to assist the

Commission in the discharge of these functions on the terms and conditions as deemed
fit. )

The Commission may either appoint Consultants/Auditors empanelled with it for an
audit or go through the process of fresh selection, if required for a specified need.

The Commission may also consider the single source selection of Consultants/Auditors
in exceptional cases where it is appropriate,

The Commission before initiating as audit will frame the terms of reference which will
detail out the specific outputs that are to be provided by the Consultant/Auditor in
relation to the task, the timeframe in which the task has to be completed and other
terms relevant to the task.

The Commission shaltl assign, through an Crder, the specific task of audit to the
Cansultant/Auditor based on the terms of reference framed by it before the audit of the
regulated entity starts.

REQUIREMENTS OF CONSULTANT/AUDITOR

Consultants/Auditors shall provide professional, objective, and impartial advice and at
ali times hold the Commission’s interests paramount, without any consideration for
future work, and that in providing advice they avoid conflicts with other assignments
and their own corporate interests. Consultants/Auditors shall not be hired for any
assignment that would be in conflict with their prior or current obligations ta other
clients, or that may place them in a position of being unable to carry out the assignment
in the best interest of the Commission. Without limitation on the generality of the
forgoing, Consultants/Auditors shall be engaged keeping in view the circumstances set
forth below:

{i). A Consultant or an Auditor engaged for a particular audit must not hold office or
have a commercial or any other interest in the regulated entity for a period of 5
(five) years preceding the engagement by the Cormmission.

(i} While conducting an Audit, the Consultant or Auditor would be expected to do
so honestly, fairly, professionally, independently and objectively and exercise a
standard of skill, care and diligence that would be reasonable to expect of a
person who is skilled, and who has substantial experience, in the provision of
services the same as ot similar to those to be provided by the Auditor.
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{iii).

The selected Consultant or Auditor would be required to provide a written
declaration to the Commission that he has no conflict of interest while
performing the tasks and functions assigned to him under these regulations nor
by its nature, may be in conflict with another assignment of the Consultant or
Auditor.

. EXPENSES

(i}. All expenses of, and incidental to, any audit made under these Regulations shali be paid
by the Commission and thereafter such expenses shall be defrayed by the Regulated
entity in favour of the Commission.

(ii}. The Regulated entity shall be permitted to claim the said expenses as follows:

a) Distribution Licensees or Transmission Licensees may claim the said expenses as

pass through in annual revenue requirement:

b} Generation companies may claim the said expenses while filing application for

determination of Tariff;

c) Electricity Traders may claim the said expenses as increase in Trading margin

with the approval of Commission,

d} State Load Despatch Centre may claim the said expenses as pass through in its

Annual budget approval.

6. METHODOLOGY

6.1

6.2

The Consultant/Auditor may, at any time, and shall, on being diracted so to do
by the Commission, cause an inspection to be made, by one or more of his
officers, of any regulated entity and his books of account, registers and other
documents in its custody, and to investigate into the affairs of the regulated
entity in a manner as deemed fit by the Commission.

Provided that the regulated entity shall be given a reasonable advance notice in
writing of such inspection and /or investigation.

It shall be the duty of every regulated entity, to produce before the
Consultant/Auditor, all such books of account, registers and other documents
and to furnish him with any statement and information relating to the affairs of
the regulated entity, as the said Consulta nt/Auditor may require of him within
such time as the said Consultant/Auditor may intimate in writing in this behalf.
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The Consultant/Auditor shall collect sufficient amount of evidence to document
the work performed and to serve as the basis for the conclusions reached during
the course of the audit. The information gathered will be generally through:

a)

b)

d)

e)

Data requests- The primary method of obtaining data shall be through data
requests to the concerned regulated entity. The data obtained through data
requests could include financial and operational information, procedures
manuals, organization charts, reports, email and voice mail records, and
studies. The data may be obtained either electronically or as paper
documents (depending upon the requirement).

Site Visits- The Consultant/Auditor shall conduct Site Visits to ensure
accurate interpretation of the information provided by the concerned
regulated entity. The Consultant/Auditor shall inter alia collect materials on-
site, observe processes, and offer an opportunity to conduct face-to- face
interviews, as relevant to the audit.

interviews- The Consultant/Auditor may conduct interviews in person and
over the phone.

As the data are collected from the regulated entity under audit, the
Consultant/Auditor shall compile and analyze the data. The
Consultant/Auditor shall  analyze information gathered from multiple
sources, including filings made before the Commission by such regulated
entity, as well as from public records. Advanced analysis may require the
creation of complex spreadsheets and databases, and the use of sampling to
test for potential non-compliance of the Act, ruies, regulations made there
under, orders and directions issued by the Commission.

Third party complaints - Areas of non-compliance may also be identified
through third party complaints, for example, customer complaints.

The Consultant/Auditor will be required to provide full reports to the
Commission, which shall contain, a s a minimum:

{a). a description of the reporting scope and methodology, which should
include all matters specified in the terms of reference;

(b}. a description of the systems and procedures that have been established
to comply with regulatory cbligations, including the identification of
relevant documentation and responsible positions;

©. A discussion of how compliance is managed, addressing generic
compliance issues and any specific issues identified for that report;

(d). details of any non-compliance identified and the actions being
undertaken by the regulated entity to réctif\,r them, and an assessment
of the adequacy of the actions.
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The report shall include a statement, signed by the Auditor, which states that:

The terms of reference have been complied with by the Consultant/Auditor n
making findings and in preparing the repori; and
The report reflects the professional opinion of the Auditor.

The Cansultant/Auvditor shall supply to the regulated entity a copy of his report.

On receipt of any report under these regulations, the Commission may, after
giving such opportunity to the regulated entity, to make a representation in
connection with the repart as in the opinion of the Commission, seems
reasonable, by order in writing take appropriate action under the Act on being
satisfied regarding the non-compliance contravention, as the case may be.

POWER TO REMOVE DIFICULTIES :

if any difficulty arises in giving effect to any of the provisions of these
regulations, the Commission may, by general or special order, take suitable
action, not being inconsistent with the Act, which appears to the Commission to
be necessary or expedient for the purpose of removing the difficulties.

POWER TO AMEND :

10.

The Cormmission may at any time, amend any provisions of these Regufations.

ORDERS AND PRACTICE DIRECTIONS:

Subject to the provisions of the Act, the Commission may from time to time
issue orders, and practice directions in regard to the implementation of these

Regulations.
e

Secretary
TERC
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